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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 20 OF 2026 (WZ)

Surtaji Hamirji Jadeja ...Applicant
Versus
State of Gujarat & Ors. ...Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO.5 -
GUJARAT POLLUTION CONTROL BOARD IN COMPLIANCE OF
ORDER DATED 24.04.2026

|, Minakshi P. Solanki, aged adult, Indian Inhabitant, Occupation: Service,
presently serving as in-charge Unit Head, Kutch West with the Gujarat
Pollution Control Board, having office at Sector 10A, Paryavaran Bhavan,

Gandhinagar, do hereby solemnly affirm and state on oath as under:

1. | say that | am serving with Respondent No.5 — Gujarat Pollution
Control Board (“GPCB”) and am duly authorised and competent to
swear this Additional Affidavit on behalf of Respondent No.5. | am
conversant with the facts and records of the present case and am filing
the present Additional Affidavit in compliance with the order dated
24.04.2026 passed by this Hon'ble Tribunal.

2. | say that this Hon’ble Tribunal, while considering the Affidavit in Reply
filed on behalf of Respondent No.5, was pleased to direct Respondent
No.5 to place on record the particulars regarding the Consent to
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Establish and Consent to Operate granted to Respondent No.10 and
to clarify the allegations that the Project Proponent had allegedly
operated without the requisite consents and that the Consent to

Operate was granted ex-post facto.

. In compliance with the directions contained in the order dated
24.04.2026 passed by this Hon'ble Tribunal, Respondent No.5
respectfully places on record the chronology relating to grant of
Consent to Establish and Consent to Operate/Consolidated Consent

and Authorisation in favour of Respondent No.10.

. Itis submitted that Respondent No.10 — M/s. Shree Bhagwati Buildinfra
Private Limited submitted an application dated 17.06.2022 before the
Gujarat Pollution Control Board seeking grant of Consent to Establish
for its proposed activity of manufacture of Bromine (Br,) and Sodium
Chloride (Salt). A copy of the said application is annexed hereto and

marked as Annexure-R1.

. Pursuant thereto, officers of the Gujarat Pollution Control Board carried
out site inspection on 27.06.2022 in connection with the said
application. During the course of inspection, it was observed that
construction work of the brine field had already commenced.
Accordingly, the unit was instructed to pay late fee as per applicable
policy and procedure of the Board. A copy of the inspection report
dated 27.06.2022 is annexed hereto and marked as Annexure-R2.

. It is submitted that Respondent No.10 thereafter deposited late fee of
Rs.37,500/- on 29.06.2022. A copy of the payment receipt evidencing
payment of late fee is annexed hereto and marked as Annexure-R3.
Thereafter, upon consideration of the application and documents
placed on record, the Gujarat Pollution Control Board granted Fresh
Consent to Establish vide Consent Order dated 10.10.2022. A copy of
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the Consent to Establish dated 10.10.2022 is annexed hereto and

marked as Annexure-R4.

. It is further submitted that Respondent No.10 thereafter submitted an
application dated 21.08.2025 seeking amendment in the Consent to
Establish for installation of an additional DG Set. Pursuant thereto,
inspection of the unit was carried out on 01.09.2025. During the said
inspection, it was observed that approximately 13,000 acres area had
been developed for the brine field. It was further observed that the
Bromine Plant and ETP were under commissioning, the proposed
boilers and salt washery were under trial run and the STP was yet to
be installed. The establishment of the plant was informed to be
approximately 95% complete. A copy of the inspection report dated
01.09.2025 is annexed hereto and marked as Annexure-R5. Upon
consideration of the amendment application and inspection report, the
Guijarat Pollution Control Board granted amended Consent to Establish
on 09.10.2025. A copy of the amended Consent to Establish dated

09.10.2025 is annexed hereto and marked as Annexure-R6.

. Thereafter, Respondent No.10 submitted an application dated
18.12.2025 seeking Fresh Consolidated Consent and Authorisation
(CCA). A copy of CCA application is annexed hereto and marked as
Annexure-R7. In connection with the said application, inspection of
the unit was carried out on 30.12.2025 by officers of the Guijarat
Pollution Control Board. During the inspection, the Bromine Plant and
salt pans were found installed and the plant was found in operation. A
copy of the inspection report dated 30.12.2025 is annexed hereto and

marked as Annexure-R8.

. It is further submitted that during the pendency of the aforesaid CCA
application, an RTI application dated 11.12.2025 came to be filed
seeking information regarding consent status of the unit. Since the

Fresh CCA application dated 18.12.2025 was still under process and

=L




524

no CCA had been granted by the Gujarat Pollution Control Board as
on the date of furnishing information, the Regional Officer vide
communication dated 19.01.2026 informed that no/nil CCA had been
granted to the unit. A copy of the RTI application and reply dated
19.01.2026 are annexed hereto and marked as Annexure-R9

collectively.

10. It is respectfully submitted that upon completion of scrutiny of the
application, consideration of inspection reports and verification of
compliance requirements, the Gujarat Pollution Control Board granted
Fresh Consolidated Consent and Authorisation (CCA) to Respondent
No.10 on 13.02.2026. A copy of the CCA dated 13.02.2026 is annexed
hereto and marked as Annexure-R10. It is further submitted that
thereafter a correction order dated 22.04.2026 came to be issued by
the Guijarat Pollution Control Board whereby the source of water
mentioned in the CCA was corrected from ‘CGWA” to “Sea
Water/Tanker”. A copy of the correction order dated 22.04.2026 is

annexed hereto and marked as Annexure-R11.

£l The aforesaid chronology is being placed on record in
compliance with the order dated 24.04.2026 passed by this Hon’ble
Tribunal. Respondent No.5 respectfully submits that the above facts
are borne out from the official records maintained by the Gujarat

Pollution Control Board.

12. Insofar as the allegation recorded in the proceedings that the
Project Proponent had commenced certain activities prior to grant of
Consent to Establish and that the Consent to Operate/Consolidated
Consent and Authorisation was granted subsequently is concerned,
Respondent No.5 respectfully submits that the factual position
emerging from the official records of the Gujarat Pollution Control
Board has been set out hereinabove. The records indicate that upon
inspection dated 27.06.2022, construction activity pertaining to the

-
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brine field was observed at site, whereupon the unit was directed to
deposit late fee in accordance with the prevailing policy and procedure
of the Board. The said late fee came to be deposited on 29.06.2022
and thereafter the application for Consent to Establish was processed
on merits, resulting in issuance of Consent to Establish dated
10.10.2022. 1t is further submitted that during inspection dated
01.09.2025 undertaken in connection with the application for
amendment of Consent to Establish, the Bromine Plant and ETP were
observed to be under commissioning, while the proposed boilers and
salt washery were observed to be under trial run. Thereafter, during
inspection dated 30.12.2025 carried out in connection with the Fresh
Consolidated Consent and Authorisation application dated
18.12.2025, the plant was found in operation. The said factual aspects
formed part of the record considered by the Gujarat Pollution Control
Board while processing the application for grant of Fresh Consolidated
Consent and Authorisation, which ultimately came to be granted on
13.02.2026.

138, Respondent No.5 respectfully submits that the present Additional
Affidavit is being filed solely for the purpose of placing the aforesaid
chronology and relevant facts on record in compliance with the
directions contained in the order dated 24.04.2026 passed by this
Hon’ble Tribunal. Save and except the factual particulars stated
hereinabove, Respondent No.5 reserves its right to make further
submissions on questions of law and facts, if so required, during the

course of the proceedings.

14. Respondent No.5 respectfully submits that save and except as
stated hereinabove, the contents of the Affidavit in Reply already filed
on behalf of Respondent No.5 remain unchanged. Respondent No.5
craves leave to place such further facts, documents and submissions
on record as may be necessary and as may be directed by this Hon'ble

Tribunal from time to time.
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What is stated hereinabove is true and correct to the best of my
knowledge and belief and nothing material has been concealed

therefrom.

wd
Solemnly affirmed at Gandhinagar on this 22 day of July, 20286.

‘___/""
DEPONENT

SOLEMNLY AFFIRMED

BEFORE ME
ALPA A. PATI
NOTARY
GOVT OF INDIA
REG. sP. no U38-2026
BOOK NO. —Q.6-2072
PAGE N
DATE -
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NOTARY
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Forwarding & Undertaking Letter from Industry

Application for consent for establishing / operation the industrial plant / plants under Section 21 of the Air (prevention & Control of Pollution ) Act, 1981

Important This Document or its copy does "NOT" serve as a Supporting Document Proof of h}dustry's Submission _of an
Note :  Application for a NOC / Consent. This Letter does "NOT" ensure that the Application FEES has been paid.

Application Purpose :  we are applying CTE fresh application.

From: Shree Bhagwati Buildinfra Pvt. Ltd., Category: RED / MEDIUM Print Date:  30/06/2022
PLOT NO:unsurveyeEl land, PCB-ID : 76360
at mota rann, kutch,

Mudhan - 370001 / INWARD : 257470
Contact Person: Vipul Thanki, Mob:9925375007, Ph:9925375007 Dt:17/06/2022
DIST: Kutch West, TAL: Bhuj, SIDC: Not In Gide
To, Scrutinized By: Mr. Chaudhary Naresh p. DEE
(633}
The Member Secretary,

Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,
(Gandhinagar - 382010

w1/ We here by Submitting application for NOC ,Inward No : 257470 ,Date : 17/06/2022 for CEF(CTE-Fresh).

Applying For : NOC Validity : 7 Years Grant By : MSC
Air Sector :0 Water Consumption : 0.000 klpd
Haz Sector : 0 No of Plants : 1 Incenerator : 0
Investment Air Water Hazardous
75.00 Crs 0 0 0+0 '
150000 Rs 0 Years 0 Years 0 Years 4 3
Payable Fees :  Air : 0, Water : 0, Haz : 0 3 oA i _
Paid Amount : 150000, DD No : WCPN1217509237, Dt: 6/16/2022, at CPN , *** ’{:]-S:L bl ¢
Query [ Reply: fm O
935 |
g L ‘:,- g
{ | / We have Uploaded the following PDFs Date |# Files|Size(kb) |#Page|
| 1 [000 - Any Specific Information Called for [in SCRUTINY] 28/06/22 1 3731 18
| 2 |PLL - Plan LayQut + Site Plan 11/06/22 1 216 2
3 |DIR - List of Directors / Partners 11/06/22 1 567 2
& '4 |[ETP - ETP Details+Diagram 11/06/22 I 138 I
5 |LPD - Land Possession Documents 02/06/22 1 6839 25
6 |SSI - SSI-IEM-C.A Certi / Investment Proofs 11/05/22 1 855 1
7 |APC - Air Pollution Control Measures-Details 11/05/22 | 962 2 .
8 |IMFG - Details of Mfg Processes & Diagrams 11/05/22 ] 1476 3|

1, the applicant declare that I have submitted full and complete documents and information in conformity to the applicable
acts / rules. | am aware that, any delay / rejection in the processing of application on account of incorrect / incomplete
information shall be mine responsibility.

i oo @WTWW

(Vipulbhai , Authorised person )

Note: I'am hereby enclosing NOC-Form along with my application.
Please Attach Copy of NEFT/RTGS Challan with this Letter if you are paying through NEFT/RTGS.

Company s SEA& 1 ( Through XGN) [N [l ¢
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3(c

NET Payment Receipt

PCB ID: 76360-Shree Bhagwati Buildinfra Pvt. Lid.

Payment 1d
Payment Date
Paid Amount
Tk Details
Transaction No
Status
Remarks
Referance No
Type
MIS Date

388461
16/06/2022

150000

CPN-##%
WCPN1217509237
Success

Transaction Successful
257470 (CTE-Fresh)
NOC-NOC-CCA
17/06/2022

Date: 30/06/2022

Address : unsurveyed land, at Mota rann, Kutch, , Mudhan, Kutch West Pin : 370001
Application: 257470(NOC)-dd/MM/yyyy
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NET Payment Receipt

PCB ID: 76360-Shree Bhagwati Buildinfra Pvt. Ltd.

Address : unsurveyed land, at Mota rann, Kutch, , Mudhan, Kutch West Pin : 370001
Application: 257470(CEF)-dd/MM/yyyy

Payment Id 390557

Payment Date 28/06/2022

Paid Amount 37500

Bank Details CPN-#**

Transaction No  WCPN1242068609
Status Success

Remarks Transaction Successful
Referance No 257470 (CTE-Fresh)
Type CEF-CEF-CCA

MIS Date 29/06/2022

Date :  30/06/2022
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Gujarat Pollution Control Board

ot

AR Paryavaran Bhavan, Sector-10/A.Gandhinagar - 382010
ot Yoo il :
gy

Format of Application for obtaining NO OBJECTION CERTIFICATE (N.O.C) of the Board
( To be submitted with all details and plans at REGIONAL OFFICE )

CTE-Fresh - 257470 (DRAFT COPY)

Date : 30/06/2022
1. Name of the firm with full address Shree Bhagwati Buildinfra Pvi, Ltd.
and Pincode PLOT/PHASE No. unsurveyed land,
at Mota rann, Kutch ,
Mudhan - 370001
_ DIST : Kutch West, TAL : Bhuj, SIDC : Not In Gide

2.(a) Location of the Proposed factory (site plan : Distance from residencial area : 4 Kms
showing area and revenue survey on of village or Distance from State, District or National Highway : 12 Kms
plot no of SIDC including distance of the
proposed location from the residential area (s) and
" -oad and / railway and / river or lake or pond
siiowing the direction.)
2.(b) Layout proposed showing internal and usual  : As per the PDF attached
direction of strom water , run off :

*3. Correspondence address with PIN Code : As per above.
4. Purpose for which NOC is required : we are applying CTE fresh application.
5. Proposed date of starting Production : 01/01/2021
6. List of Raw materials with quantity in Metric units (MT/month)
Sr Raw Material Name Capacity - Unit / Month
1 _|Castor oil 24.000 - M.T
2 |Chlorine 1100.000 - M.T
3 [HCL 1200.000 - M.T
4 |NaoH 125.000 - M.T
) 5 [SO2 960.000 - M.T
7. List of Production with quantity proposed to be produced per month :
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |bromine (b12) 0.000 0.000 - M.T 0.000|not consider this product
2 |Bromine (Br2) 1250.000 1250.000 - M.T 1250.000
3 |Mgcl2 { By product) 375.000 375.000 - M.T 375.000
4 [NaCl 500000.000]  500000.000 - M.T 500000.000 |
Description of the manufacturing process with schematic diagram and flow Chart : As per the PDF attached
9. Water Consumption in liters/day : Industry:  826.000 Domestic:  1.500
10. Waste Water generation/Discharge(Kilo Lts Per Day-klpd) : Industry:  520.000 Domestic:  1.350

11. Before & After Treatment Values of Water Paramelers :-

12. Final point of Disposal of Waste water (give name of river, : Ind: Zero Discharge , Dom: Soak Pit
nala , pond or survey No of land along with site plan )

13. Detailed description of proposed waste water treatment : As per the PDF attached

plant with schematic diagram / flowsheet ,/ or detailed

enginnering drawing as the case may be

14. Feasibility / treatebility study report on the proposed : As per the PDF attached

effluent treatment scheme. :

15. Details of fuel Consumption :
H.S.D, Ligpite
16. Details of pollutans in gasesous emission in respect of the following :-

AIR 1 - Through XGN (N

10
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ol Gujarat Pollution Controel Board
Paryavaran Bhavan, Sector-10/A,Gandhgagar - 382010

e e

S e
“ypyr
Details of pollutans in gasesous emission in respect of the following From stack attched to boiler | From stack flttched to

(in ppm or mg/Nm3) proeess vent(in mg/Nm3)

Air - Any Other 1.000 1
Ammonia 1.000 g
Chlorine 1.000 i
HCL 1.000 !
HF 1000 1
Hydro Carbons 1000 1
NOX 1 1
Particulate Maiter 1 1
SOX 1 ]

17. Details of pollutions control measures with schematic diagram / flowsheet ./ or detailed enginnering drawing as the
case may be (with stack/chimney specifications,scrubber,ESP,bag filters etc) Please specify chimny height from ground
level.

Scrubber,Water Scrubber
(a) Boilers
Sr |Stack attached to Mits Remark Details of APCM Fuel Consp-Unit Pollutants |
1 | Boiler 22 1 TPH - 2 Nos WSC Boiler lignite/coal @ | 150,100,50 !
768 MT/D |~
2 | Boiler 22 5 TPH - 2 nos WSC Boiler lignite/coal 0,0,0 ]
(b) Heaters
(¢) Furnaces
(d) Process emissions
Sr |Stack attached to Mits Remark Details of APCM Probable Pollutants,
1 |Reaction Vessels 12 packed column scrubber | SCR HF-
{ 2 |... Any Other 12 | feed enrichment section stack | SCR
18. Details of Hazardous wastes ;
COLLECTION, DISPOSAL (LANDFILL), RE-CYCLING, STORAGE, TRANSPORTATION
GENERATION, COLLECTION, STORAGE, TRANSPORTATION
Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 | Used or Spent Oil 1-5.1 0.005-M.T| COL,REU,STO
|2 | Chemical sludge from waste water treatment I -353 4500.000-M.T| COL.DSS,CYC,STO,TRA
20. List of Directors / Partners / Owners with address and pincode. : As per the PDF attached
21. Following documents have been attached.
| / We have Uploaded the following PDFs Date |# Files| Size(kb) | #Page
1 1000 - Any Specific Information Called for [in SCRUTINY] 28/06/22 1 3731 18
2 |PLL - Plan_LayOut + Site Plan 11/06/22 1 216 2
3 |DIR - List of Directors / Partners 11/06/22 1 567 2
4 |[ETP - ETP Details+Diagram 11/06/22 1 138 1 -~
5 |LPD - Land Possession Documents 02/06/22 | 6339 25
6 [SSI - SSI-IEM-C.A Certi / Investment Proofs 11/05/22 | 855 |
. 7 |APC - Air Pollution Control Measures-Details 11/05/22 1 962 2
| 8 [MFG - Details of Mfg Processes & Diagrams 11/05/22 1 1476 3

22. (1) I hereby give an undertaking that the above information is correct.

(2) L undertake that I/my company will abide by the provision as well as rules and regulations made under the Water
(Prevention and Control of Pollution) Act, 1974: the Air(Prevention and Control of Pollution) Act, 1981; the Environment
(Protection) Act, 1986 and the Water (Prevention and Control of Pollution) Cess Act,1977.

(3) I undertake that I/my company will obtain the consent of the Board under the water, Air and Environment(Protection) Acts
before commencing the production.

(4) I understand that any condition imposed by the Board while granting NOC will be binding to me/my company.
23. I/We enclose here with Bank Draft No. WCPN1217509237( *** )
& date : 17/06/2022 for Rs :150000 (In words : One Hundred Fifty Thousand Rupees Only)

drawn in favor of the Gujarat Pollution Control Board payable at the Regional Office as NOC fees.

AIR 2 - Through XGN NN

11
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Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,Gandhinagar - 382010

o

WW

e iy

Valid Upto - —

Details of Previous CTE & CTO : &
Rs. 75.00 Crores,

NOC Amt = 150000, Investment Amt = Validity For 7 Years, Galg: Red, Scale:

Inward Purpose :
we are applying CTE fresh application.

Other Information :

Date: 30/06/2022

Designation :
(Vipulbhai , Authorised person )
Note .
(1) All correspondence with this Board should be addressed to the Member Secretary of the Board.

) If the application is not complete in all respect it is liable to be rejected straighway.
d Draft drawn in favour of Gujarat Pollution Control Board and payable at

(3) The application shell pay NOC feer by Deman
the Regional Officele in accordance with the following rate schedule.

RATE OF THE NOC FEES

Sr. No. Investment (Rs. in Crores) Rate of NOC Fees
1 0 To 0.25 Rs. 2000
2 0.25 To 0.5 Rs. 3000
3 05 Te 1 Rs. 6000
4 1 To 5 Rs. 15000
5 5 To 10 Rs. 37500
6 10 Te 15 Rs. 65000
7 15 Te 25 Rs. 75000 |
g 25 To 50 Rs. 100000
9 50 To 100 Rs. 150000
10 100 To 500 Rs. 300000
11 500 To 1000 Rs. 500000
12 1000 To 5000 Rs. 700000
13 5000 To 9999999 Rs. 1000000

| o J

AIR 5 - Through XGN

INRNC

12
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Evaluating unlicensed DynamicPDF feature. Click here for details. [4:0:eval]

M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near Lakhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of Gujarat

=  Water details

Sr. Water Consumption Wastewater Generation
No. (KL/Day) (KL/Day)
1. | Domestic 1.5 Domestic 1.35
B Industrial Industrial
Boiler 432 Boiler blow 172
down
Cooling 146 Cooling 140
ETP selution 160 ETP solution 120
Column Flushing 88 Column Flushing 88 e

Industrial 826 Industrial 520

Total 827.5 Total 521.35 J

Source of water: By tanker

+ Domestic waste water 1.35 /Day will be discharged to septic tank via soak pit.

+ Industrial effluent 520 KLD send to ETP.

+ We will add sea water 100800 KLPD+ industrial effluent 520 KLPD Le. total
101320 KLPD waste water after proper ETP treatment to send Reservoir -1 and
its size is 800 hectors and approximate the capacity of storage is 75 Laks KL
storage pond and again used after sometimes as a feed bittern.

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 28/06/2022 14:23:50 from 1P No: 49.34.27 204.
B. 76360-Shree Bhagwati Buildinfra Pvt. Lid. accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.

13
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Evalgating unlicensed DynamicPDF feature. Click here for details. [4:0:eval]

" SHREE BHAGWAT! BUILDINFRA PRIVATE LIMITED

(CIN: U24100GJ2008PTC052664)

e

As per received a message, we are giving you clarification are as follows.

1. Land possession documents (Include agreement, NA order etc).
Land document uploaded in dlp.LPD

2. Proposed layout for salt work and bromine plant.
We have uploaded layout plant in a.PLL.

3. DPR uploaded
We have uploaded DPR in 00 PDF.

4, Authentic raw water source.

;T A W i

Here we uploaded letter regarding water source in 00 PDF. We will use water from Borewell as well as
By tanker. i Wy B A T
___,..-—-'—';-”

5. Water balance and wastewater generation detail.

We have uploaded Water balance and wastewater generation detail in 00 PDF.
6. Air pollution control mechanism detail with fuel consumption rate.

We have uploaded fuel consumption data in J.APC.

6 clarification about CRZ applicability.

We have uploaded CRZ letter in 00 PDF.

7. Undertaking for EIA notification 2006.

We have upleaded undertaking in 00 PDF.

8. Detail of Fffluent treatment plant with mode of disposal.

We have updated ETP details, then ETP in c.ETP & final treated effluent reuse in process.
9. Hazardous waste generation detail.

Haz waste generation details uploaded in 00 PDF.

Kindly consider this & grant our CTE

Shwes Bhapw - Dsldinisa Pt Uid,
£¥ e y ﬁ&r},.,r
Feadey JgemsT

- Birector

A. Any Specific Infermation Called for [in SCRUTINY] (000} Uploaded in KGN on 14/06/2022 12:4%:24 from P No: 49.34.70.45.
B. 76360-Shree Bhagwati Buildinfra Pvt, Ltd. accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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SHREE BHAGWATI BUI FRA PRIVATE LWHTED

(CIN: U24100GJ2008PTC052664)

Date: 13-06-2022

To,
The Regional Officer,
Bhuj

Sub: Status for CGWA Permission.

Sir,

With reference to the above subject, we would like to inform you that, we have started the procedure
to identify the source of water nearby our land area and there are three to five possible locations which
we can consider for the same and we will apply to CGWA after the finalization of the location and will
submit the same to your good office within due course. - o

Thanking you,

For Bhagwati Buitdinfra Pvt.Lid
SHREE BHAGWATI BUILD INFRA PYT. LTD.

Authorized Signatory Autharised S s“zéﬁ'&i’e!

A-112, Siddhi Vinayak Towers, Behind DCP Office, Off. S. G. Highway, Makarba, Ahmedabad-380 051
A. Any Specific Information Called for [in SCRHANL] %) Yeggialis gqmmﬂg@@gagg@g@ggﬁmm IP No: 49.34.70.45.

B. 76360-Shree Bhagwati Buildinfra Pvi. Ltd. accepts the E GAL res ONg
and undertakes that the furnished information b GBRR @@“ﬁ% Aﬁgn}fra@gmal L.com 15
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Evaluating unlicensad DynamicPDF feature. Click here for details. [4:0:eval]

SHREE BHAGWAT! BUILDINFRA PRIVATE LIMITED

{CiN: U24100GJ2008PTC052664)

e i i —————

As per received a message, we are giving you clarification are as follows.

1. land possession documents (Include agreement, NA order etc).
Land document uploaded in dlp.LPD

2. Proposed layout for salt work and bromine plant.
We have uploaded layout plant in a.PLL.

3. DPR uploaded
We have uploaded DPR in 00 PDF.
4. Authentic raw water source.

Here we uploaded letter regarding water source in 00 PDF. We will use water from Borewell as well as
By tanker.

We have uploaded Water balance and wastewater generation detail in 00 PDF.
6. Air pollution control mechanism detail with fuel consumption rate.

We have uploaded fuel consumption data in j.APC.

6 clarification about CRZ applicability.

We have uploaded CRZ letter in 00 PDE.

7. Undertaking for EIA notification 2006.

We have upleaded undertaking in 00 PDF.

8. Detail of Effluent treatment plant with mode of disposal.

We have updated ETP details, then ETP in c.ETP & final treated effluent reuse in process.
9. Hazardous waste generation detail.

Haz waste generation details uploaded in 00 PDF.

Kindly consider this & grant our CTE

F e TR e 2
il s
CHRELR NG S

e b s T
Dulldindea Pt Lid,

aded :} Y] ef }“"J"

L

4

e
e .5
wrgLLat

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 14/06/2022 12:44:18 from IP No: 49.34.70.45.
B. 76360-Shree Bhagwati Bulldinfra Pvt. Ltd. accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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Evaluating unlicensed DynamicPDF feature. Click here for details, [4:0:eval]
SHREE BHAGWATI BUIDBAIFRA PRIVATE LIMITED

(CIN: U24100GI2008PTC052664)

UNDERTAKING

I, Mr. Jayendra Patel (Director of Shree Bhagwati Buildinfra Private Limited) Localed at
Greater Rann of Kutch Tal Lakhpat Dist: Kutch Bhuj. and we have to obtained CCA for
following product.

We are planning to manufacture following products in our premises.

Sr.No. Name of Products Quantity (MT/Month)
1 Bromine (Br2) 1250
2 Mgcl2 ( By product) 375
3 NACL 5,00,000

We assure you and undertake that we are fully aware of EIA notification - 2006, we will
not carry out any process activity which attracts EIA Nofification 2006.

What is stated herein above is frue to the best of my knowledge and the same |
believed to be truz. ;

Date: 09-06-2022

Place: Ahmedabad

oty srman PR R o Bt Py 2T T A T
SRICE phawell Suuainira Pyl Lid. ‘
71
}dﬁfr/f j7ﬁma()fb/ -

%

3oty
éj:‘:i‘ W &:{i&‘i

A-T12, Siddhi Vinayak Towers, Behind DCP Office, Off. S. G. Highway, Makarba, Ahmedabad-380 051
A. Any Specific Information Called for [in SCRERGNBOG] UpkaRgd3d XN ) 14/08/2080 HEHRS frpm 1P No: 122.170.42.161.

B. 76360-8hree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL resg sib&iﬁ/ Pen el
and undertakes that the furnished information is 3%&% g A 5%&31& o ra@ gmai.com 23



o

SHREE BHAGWATI BUILBMFRA PRIVATE LIMITED 2%

{CIN: U24100GJ2008PTCO52664)

Pt - cra st s S asm—

Date: 19-05-2022

To

The Chaitrman,

Gujarat Coastal Zone Management Authority
Block No: 14/ 8th Floor, New Sachivalaya,
sector - 10A, Gandhinagar

Sub: To issue CRZ Clearance for Proposed Project of Salt Works by Shree Bhagwati
Buildinfra Private Limited in Unsurveyed Land (15000 Ha.) Greuater Ransn of Kuteh Taluka
Lakhpat, District Kuteh Gujarat.

Sir.

Shree Bhogwati Buildinfra Private Limited Proposed to develop Salt works project at Unsurveyed
Land (15000 Ha.) Greater Rann of Kutch, Taluka Lakhpat, District Kutch, Gujarat. It is proposed
in total area allotted by Govt. of Gujarat of 15000 ha. Cut of which 1339.5 ha., In CRZ-1B (Intertidal
area) 41.9 ha., In CRZ-H (Mo Development Zone) 13618.6 Outside CRZ area, it would require CRZ
clearance from the Gujarat Coastal Zone Management Authority, as per CRZ Notification- 2011 and
amendment thereof.

Salt works are permitted activity within CRZ-11 area outside No Development Zone, State Govl.
initiatives support & promate uplift the Kutch region. We request your good office to kindly issue us
requisite CRZ clearance and accord your valuable support to our initiative.

Thanking you,

For Shree Bhaowati Buildinfra Private Limited
vate L

]
Vo Faket Dupemetnf ZBUOR
0 T {favendra Patel) : * gf} 2 2
Dire GLgh
Cotor {Zﬁ' il

Enclosures: _ ot

1. Form -1 per Annexure- 1V of the CRZ Notilication, 2011, duly {illed in s Lo

2, Rapid EIA report Original | Set e

3. CRZ Map {conducted by Institute of Remote Sensing Anna University Chennai as per CRZ
Guidelines) Original 1 Set

4. Gujarat Maritime Board NOC Application

5. Gujnrat Pollution Board Consent to Establish NOC Application

6. Land use Map-10 Km periphery of the project site

7, Undertakmygs

§. Demand Deafl of Rs. 1.0 Lakh, No:123346 of Puniab National Bank Dated 19-05-2022

R A . e sy s
S A e e it

A-112, Siddhi Vinayak Towers, Behind DCP Office, Off. S G, Highway, Makarbs, Ahmedabad-380 051
A. Any Specific Information Called for [in SCRUTIE bty upibited R divih t2ibe 3D 1l 2% om 1P No: 106.215.46.19.

B. 76360-8hree Bhagwati Buildinfra Pvl. Lid. aac@gfﬁtm i,ﬁ f %ﬁg ensbi ra i i
; - e R e ratidpmail com
and undertakes that the f i Vi | E@ Lpisielie N b
d undertakes that the furnished information is CORRE Tierd:nip] “Spierep 10} a1y yons “aimes) 4(doIuzUAQ pesussIun Buenjen; 24



Evaluating unticensed DynamicPDF feature. Click here for 355445‘%@{3_

M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near Lakhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of
Gujarat

To,

The Regional Officer,

Regional Office,

Gujarat Pollution Control Board,
Bhuj

sub |: |An Application to obtain No Objection Certificate for establishment of proposed unit.

Respected sir,

With reference to above-mentioned subject here we informed you that we are going to establish new
propose unit M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near Lakhpat, Sayra,
Mudhan and Zara villages in Lakhpat Taluka of Kutch District of Gujarat., for masufacturing of
following product.

Sr.No.  [Name of Products Quantity (MT/Month)
1 Bromine (Br2) 1250

2 Mgcl2 ( By product) i)

3 NaCL 5600000

For that we are going to apply for CTE application.

Kindly consider this and grant CTE to cur unit at your earllest.

Thanking You,
AL T TP e
SHREE BRAGWATI BURB-QFRA PYT. LTD.

7y e
e s»-’:"‘f. 5% ot s g i
_——TAi5ed dignatory

A. Any Specific Information Called for fin SCRUTINY] (000} Uploaded in XGN on 11/05/2022 14:05:46 from IP No: 27.57.163.79.
B. 76360-Shree Bhagwati Buildinfra Pvt. Lid. accepts the LEGAL responsibility i
and undertakes that the furnished information is CORRECT & ACCURATE.



Evaluating unticensed DynamicPDF feature. Click here for 3954‘6@“‘33

M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near szikhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of

Gujarat
Tag K product detail
Product details:
Sr.No. Name of Products Quantity (MT/Month) ]
1 Bromine (Br2) 1250
2 Megcl2 ( By product) i 375
3 NaCL 500000
Raw material details
Raw material details Totai Qty
1 Chiorine ] 1100 MT
2 HCL 1200 MT
3 NaOH 125 MT
4 Castor oil 24 MIT
5 S02 960 MT

SHAIEE BHAGWATL Bus

=t i«';? i

A. Any Specific Information Called for fin SCRUTINY] {000} Uploaded in XGN on 11/05/2022 14:05:46 from 1P No: 27.57.163.79.
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B. 76360-Shree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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pvt. Ltd located at unsurveyed land near L?khpat,
a villages in Lakhpat Taluka of Kutch District of

Gujarat

M/s. Bhagwati Buildinfra
Sayra, Mudhan and Zar

Tag No: f

Breakup of Water Uses & Balance

e T T e
Wastewater Generation

Water Consumption
{KL/Day) (KL/Day)

Domestic —rT_—F_l.S o Domaestic 1.35 ]
o T A L ]

F———’Eoiler —Z3 | Boiler blow down | 172
T Cooling MT# Coolingﬁﬁ_— 0
T’rﬁm"”‘ﬂ"""”%“—w——%—ﬁ PR RTeS RN
g | ComnPwshing| 8 |
Industrial SF.M_H—WWT -----

Source of water: By tanker

i Domestic waste water 1.35 /Day will be discharged to septic tank via soak pit.

4. Industrial effluent 520 KLD send to ETP.

4 We will add sea water 100800 KLPD+ industrial effluent 520KLPD i.e.total
101320KLPD waste water after proper ETP treatment to send CR-1 Pond and

again used after sometimes as a feed bittern.
&

eHREE BUACTET] TG TRA BUT. LD
b

&

o e g k)
wiilthem Wi %4 dhfn 3 & B

-"_____w—-za..—n—
o

. 7 MF.»-—-"#T"‘T-. T
OSSR P
; _":_;:‘ RIS ek n.:aff,:;i;, ,’J:}t

A. Any Specific Information Called for {in SCRUTINY] (000) Uploaded in ¥GN on 11/05/2022 14:05:46 from P No: 27.57.163.79.

B. 76360-Shree Bhagwati Buiidinfra Bvt. Lid. accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near L-.ftkhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of

Gujarat
277.2TPD steam used to 242,8 KLPD plant rejected.
reacticn Cﬂlumn water treatment in ETP
Kfotal fresh brine \ ¥
water used to Total fresh brine
indUStl’ial water used to 1010772KLPDEfﬁUE W
; reaction column nt sent to ETP
purposel100800KLP .
101077.2KLPD
D j
6&&1‘ ETP \ (Total 101320KLPD west \ ¥

water received in ETP
treatment

101320KLPD waste
water sends to CR-
1 Pond and used
agéin sometime.

N /

+ 1.5KLPD fresh water used to domestic purpose.

4 r for ETPtreatment

1.5KLPD used in 1.35KLPD west 1.35KLPD used to
dDmESﬁC Ofﬁce water Sends to gardening
and canteen STP plant purpose.

purpose.

A. Any Specific Infermation Called for [in SCRUTINY] {600} Uploaded in XGN on 11/05/2022 14:05:46 from P No: 27.57.163.79.
B. 76360-Shree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL responsibility .
and undertakes that the furnished information is CORRECT & ACCURATE.
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M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near Lakhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of
Gujarat

Teg T

Haz waste generation details

: ; Management
SriNo 5 :
N | Type of Waste | Quantity - i vl
By product 9500 Collection, Storage,
1 —_ MT/Year Transportation & Disposal at
. TSDF
Used oil Collection, Storage,
Z - 5 Liter/Year | Transportation, Disposal by
(Cat. No:5.1) selling to registered re-refiners

g __ﬂf% Pagn
g

%?'? ¥

A. Any Specific Information Called for fin SCRUTINY] {000) Uploaded in XGN on 11/05/2022 14:05:48 from IP No: 27.57.163.79.
B. 76360-Shiree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL responsibility :
and undertakes that the furnished information is CORRECT & ACCURATE.
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Company Master Data

CIN

Company Name

ROC Code

Registration Number

Company Category

Company SubCategory

Class of Company

Authorised Capital(Rs)

Paid up Capital(Rs)

Number of Members(Applicable in case of
company without Share Capital)
Date of Incorporation

Registered Address

Address other than R/o where all or any books
of account and papers are maintained

Email Id

Whether Listed or not
ACTIVE compliance
Suspended at stock exchange
Date of last AGM

Date of Balance Sheet
Company Status(for efiling)

Charges

Assets under charge Charge Amount

U24100GJ2008PTC052664

SHREE BHAGWATI BUILDINFRA PRIVATE LIMITED
RoC-Ahmedabad

052664

Company limited by Shares

Non-govt company

Private

10000000

100000

0

17/01/2008

606, 6th FLOOR, SAKAR-I, OPP. NEHRU BRIDGE, NR.
GANDHI GRAM RAILWAY STATION, AHMEDABAD
Ahmedabad GJ 380009 IN

gujaratcredit@gmail.com
Unlisted

ACTIVE compliant
30/09/2019

31/03/2019

Active

Date of Creation Date of Modification Status

No Charges Exists for Company/LLP

Directors/Signatory Details

DIN/PAN Name Begin date End date  Surrendered DIN
00347465 BAHUBALI SHANTILAL SHAH 01/03/2019 -
01617245 AMAM SHREYANS SHAH 01/03/2019 -

A. Plan LayOut + Site Plan {PLL) Uploaded in XGN on 29/01/2028 17:26:01 from 1P No: 117.254.204.6.
B. 76360-Shree Bhagwati Buildinfra Pvt. Lid. accepts the LEGAL responsibility

answinserien theahsfumishpdin femating sEQRRECT & ACCURATE.
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SHREE BHAGWATI BUIL

ﬁﬁﬁk PRIVATE LIMITED

{CIN: U241060GJ2008PTC052664)

27 (e

List of Directors and Signatories of Shree Bhagwati Buildinfra Private Limited

Sr. No. DIN Name of Director

Address

PAN

1 |01617245 Amam S Shah

15 Nandi Hill Bunglows,
Opp ISRO Gate, Jodhpur
Tekra, Satellite Ahmedabad
380015

AJBPS2342F

2 02626740 | Priyank S Jhaveri

Cpp.  Suvidha Shopping
Center, Paldi Ahmedabad
380007

D/201, Chandanbala Flats,

ADVPJ6834B

3 01826877 | Jayendra C Patel

E 301 Arjun Homes, Nr.
Nilkanth Temple,
Naranpura, Ahmedabad-
380013

AFSPP3287M

ot ¢y B ae
Shres Bhagwall Build

/F"""i
P

Pyt Lid

s

f"acf'-(/f 7 wg eyt

Oivector

A-112, Siddhi Vinayal Towers, Behind DCP Office, Off. . G. Highway, Makarba, Ahmedabad-380 051

A List of Directors / Partners (DIR) Uploaded RHGhaoniB6e077113:08: 2?{?}??}1{8&@5%‘0&3&1@.
B. 76360-Shree Bhagwati Buildinfra Pvt. Ltd. acce si fr mail.com
and undertakes that the furnished information :g%gﬁ?ﬁ%g ngﬁﬂgé‘ a @g
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Company Master Data

CIN

Company Name

ROC Code

Registration Number

Company Category

Company SubCategory

Class of Company

Authorised Capital(Rs)

Paid up Capital(Rs)

Number of Members(Applicable in case of
company without Share Capital)
Date of Incorporation

Registered Address

Address other than R/o where all or any books
of account and papers are maintained

Email Id

Whether Listed or not
ACTIVE compliance
Suspended at stock exchange
Date of last AGM

Date of Balance Sheet
Company Status(for efiling)

Charges

Assets under charge Charge Amount

Evajuating unlicensed DynamicPDF feature. Click here for ci'et_as %a%};r Data

U24100GJ2008PTC052664

SHREE BHAGWATI BUILDINFRA PRIVATE LIMITED
RoC-Ahmedabad

052664

Company limited by Shares

Non-govt company

Private

10000000

100000

0

17/01/2008

606, 6th FLOOR, SAKAR-I, OFP. NEHRU BRIDGE, NR.
GANDHI GRAM RAILWAY STATION, AHMEDABAD
Ahmedabad GJ 380009 IN

gujarateredit@gmail.com
Unlisted

ACTIVE compliant
30/09/2019

31/03/2019

Active

Date of Creation Date of Modification Status

No Charges Exists for Company/LLP

Directors/Signatory Details

DIN/PAN Name Begin date End date  Surrendered DIN
00347465 BAHUBRALI SHANTILAL SHAH 01/03/2019 - -
01617245 AMAM SHREYANS SHAH 01/03/2019 -

A. List of Directors / Partners (DIR) Uploaded In XGN on 29/01/2020 17:24:08 from IP No: 117.254.204.6.

B. 76360-Shree Bhagwati Buildinfra Pvt. Lid. accepts the LEGAL responsibility
Al ke Ahat o funnisharddp fomrnitlae BoRRARRECT & ACCURATE.

m
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A. Land PesseﬁLan E)ocuments (LPD} Uploaded in XGN on (2/06/2022 10:41:19 from 1P No: 49.34.252.60.
B. 76360-Shree Phé&éwats Buildinfra Pvt. L.td, accepts the LEGAL responsibility
aﬁd undertakps that the furnished information is CORRECT & ACCURATE.

1 Rl

Y



578
G J K & Associates |

CERTIFICATE

This is to certify that the total investment in |

red Acce nts .
Chartered Accounta | exsemesamonmumar st

53 (c

307, 3rd Floor, Abhishek Complex,
Opp. Fortune Inn Haveli,
Sector-11, Gandhinagar-382 011,
Ph. No.: 079 232 34164

and and building and

lant & machune&y 10 be made by Company M/s.  Bhagwati
uildinfra Pvt. Ltd. located at un surveyed land hear akhpat, Sayra,
Gu_ -atn and cara villages in Lakhpaf Taluka of Kutch District of
ujarat.

{Rupees 75 Crore}. As per details given here under.

Sr. Particulars Amount
No.

1 Land

2 Building

3 Plant and Machinery
4

Others fixed assets

‘ Rs 5.50 crore
Rs.25.00 crore
Rs.40.00 crore
RSSOO crore

??&75.60 {fn words Rupeesf

TOTAL

seventy-five crore Only)

The above certificate has been issued based on report submitted

by M/s. Bhagwati Buildinfra Pvt. Lid.
produced. This certificate is
submission to Guiarat Pollution Control
Consent to Establis the industrial unit

Date:04/05/2022
Place: Gandhinagar
UDIN: 22109983AIKFNQ7090

documents and records
issued solely for the purpose of
Board for obtaining

For, G J K & Associates
Chartered Accou:}tants

e

Jayesh J. Patel
Partner
M.No:109983
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i Buildi - d near Lakhpat,
M/s. Bhagwati Buildinfra pvt. Ltd located at unsurveyed lan rLe
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of

Gujarat

Tag]

Air pollution control details

DETAILS OF FLUE GAS EMISSION

[, 'Sr.No Stackattached | Stack Height Probable Permissible | APCM
' - to s <. ., Pollutant - limit -
o (m) Sl M : Proposed
1 Boiler (LTPH) | 22 particulate | 150 Water
(2 Nos) matter, meg/NM? scrubber
502 100 ppm
Nox 50 ppm
2 Boiler (3TPH) | 22 Particulate 150 Water
{2 Nos) matter, mg/NM? scrubber
502 100 ppm
Wox 50 ppm
3 P.Gset 9 Particulate 150 --
(3 Nos) - 125 matter, mg/NM>
KVA
S0z 100 ppm
L 50 ppm
4 D.G set 9 Particulate 150 -
(3 Nos) - 25 matter, mg/NM?
KVA
3 502 100 ppm
Nox 50 ppm

i . o - w
(<70 sed Signatary

A. Air Pollution Control Measures-Details (APC) Uploaded in XGN on 11/05/2022 14:06:35 from IP No: 27.57.163.79.
B. 76360-Shree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL responsibility :
and undertakes that the furnished information is CORRECT & ACCURATE.
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M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near Lakhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of

esle

Gujarat
Process emission through various stack
Stack
Stack Stack attached height in Permissible Limit
Ne to Meter APCM Parameter mg/NIVI3

Hel 20mg/Nm3,

Chlorine 9mg/Nm3,

Packed column
Reaction Vessel 12 scrubber Bromine 2mg/NM3
it Process stack

20mg/Nm3

, Hel 9mg/Nm3,
Chlorine Zmg/NM3,

Packed column
2 Feed enrichment | 12 scrubber Bromine ,S02 50mg/Nm3
section stack
Fuel consumption:
Sr.No Fuel name _Euel cansumption
1 Coal(Lignite) 768MT/day
2 HSD 100Lit/Hr

A. Air Pollution Control Measures-Details (APC) Uploaded in XGN on 11/05/2022 14:06:35 from IP No: 27.57.163.79.

#

SBET i il
a;“:f[ca | i 5 |
AT, W

B. 76360-8hree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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M/s. Bhagwati Buildinfra pvt. Ltd located at unsurveyed land near Lakhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of

Gujarat

Manufacturinq process

Process description:

This process description is based on the enclosed process flowsheets 1

and2. Thewholeprocessis
designedforatypicaloperationprocedureofadebrominationpiant:

Bromine stripping column c1010

ThebrominestfippingcolumnmO?Oissplit intotworegions.

Intheupper section(reaction zone)of columnC1010
thebromideistreatedwithchtorine(oxidizingagent).Thisprocedure]eadstoth eformaticnof
elementalbromineandtheco rrespondingspecies(chloride}approp;-ia‘tetothefo!lowingrea
ctioneguation:

" Cl, +2HBr—Br; +2HCI

In the lower section of column C1010 the formed bromine is stripped off from the
magnesiumbromide solution using a certain amount of live steam which forms a
lowboiling azeotmpicbrom%ne/watermixture.

Theazeotropebromine/watermixture[eavingcolumn(]‘l 010willbecondensedinheatexcha
ngersE1012A/B.

The resulting condensate from both condensation lines is collected in separator
vessel D1D‘I9wherethecrudebromine(heavyphase)isseparated fromtheagueousphase.

Due to non-condersable components in the distillate flow coming from columns
C1010 a
specéﬁcamountofbrorninewon’tcondenseatexistentcoo!ingwateﬂemperatureincondens
ersarrangemen’{E‘!O'lZA/B.Therefore, thegasstreamis leadedintoa second condenser
E1017which operates at lower temperature to reduce bromine amount in vet gas.

/ Remainingvent gasis led to scrubber C1020 where bromine loss is reduced to a
minimum by absorption in coid feedbittern.

The agueous phase (light phase) in separator vessel D1019 will be returned to

column
C1010whilethecrudebromine(heavyp hase)isf!owingbygravitytopuriﬂcationcolumn()fzm

0.

A. Details of Mfg Processes & Diagrams {MFG) Uploaded in NGN on 11/05/2022 44:05:59 from IP No: 27.57.163.79.
B. 76366-Shree Bhagwati Buildinfra Pvt. Lid. accepts the LEGAL responsibility 4
and underiakes that the furnished information is CORRECT & ACCURATE.



S3c

582

M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near L?khpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of
Gujarat

Purification column C2010

The process of bromine purification is based on the physical properties of the ternary
systembromine/chlorine/water.

Crude bromine coming from separator D1019 will be fed to the top of column C2010
comprisingpacking sections. Water and chlorine can be stripped out of bromine using
strippingcolumnC2010withreboilerE2011at thebottom ofcolumnC 1020,

Water and chlorine will be enriched in the upper part of the stripping column and leave
columnC2010 with an excess of bromine vaporsto condensersE2012A/B. The partially
condensedliquid isthen returned to separator D1019 where the above-mentioned separation
will startagain. The purified bromine will be removed from column C2010 in the bottom and
condensed inaheat exchangerE2032.

Vent gass crubber C1020

All vent gases from the condenser E1012 and E2012 are leaded to the vent gas scrubber
C1020.ScrubberC1020is operated with cold Effluent by passed from the main feed flow.

To treat all incoming vent gases in a counter current manner the liquid phase is fed to the
top ofscrubberC1020.

Neutralisation

The effluent is neutralized in a tank (provided by client). For Neutralization an agueous
solution of sodium hydroxide is used.

Also, the vent coming out the scrubber column C1020 is neutralized in a caustic scrubber
unit(provided by client) comprising a scrubber, pump and cooler, due to remove heat of reaction. For
neutralization an agueous solution of sodium hydroxide and sodium thiosulfate is used as well.

Process description:

: First of all feed bittern of min 0.2/0.8 GPL to be acidified maintain 2-3 PH by the dosing of
Hel (available)/Hcl.

After the bittern circulation oxidized to 90% in oxidation tower chlorine gas feeding started
with required ratio based on sulphur gas available ratio.

The reaction mass blow out by the blower form mist produces free bromine absorbed by
spray of process/sea water form HBr (ML) of upto25/100 GPL. The ML collected from
absorber and transfer for storage /use via ML day tanks.

It is a cold continuous process to Enrich bittern of higher GPL use as a raw mateérial for
Broming production. 3

REACTION. "“ '.:’, fRPIETT D IlE Ty 18T

A. Details of Mfy Processes & Diagrams {MFG} Uploaded in XGN on 11/05/2022 14:05:59 from IP No: 27.57.163.79.
B. 76360-Shree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL responsibility :
and undertakes that the furnished information is CORRECT & ACCURATE.
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M/s. Bhagwati Buildinfra Pvt. Ltd located at unsurveyed land near Lakhpat,
Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of

Gujarat
(Bittern) MgBr2+c¥2+502—oxidaticn—>HBr(Product)+Eﬁluent(Mgch+HC|+Free
bromine+H20)
Since it is a patent technology process detail technology not shared by any technology
supplier.

A. Details of Mfg Processes & Diagrams (MFG) Uploaded in XGN on 11/05/2022 14:05:59 from 1P No: 27.57,163.79.
B. 76360-Shree Bhagwati Buildinfra Pvt. Ltd. accepts the LEGAL responsibility ‘
and undertakes that the furnished information is CORRECT & ACCURATE.
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ANNEXURE-R2

Gujarat Pollutigy@pntrol Board PCB Id: 76360 |

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Industry Details Shree Bhagwati Buildinfra Pvt. Ltd. | Outward No: 27514-30/06/2022 |

Email : PLOT NO:unsurveyed land,
bhagwatibuildinfra@gmail.com at Motarann, Kutch, ,
Mudhan - 370001

Telephone: DIST : Kutch West, TAL : Bhuj , SIDC : Not In Gidc
9925375007
Inspection Id: 675651 ( On Application ) RoName: Kutch West
2 |Type/ Scale/ Sector / Status: RED / MEDIUM / Chlorine, fluorine, bromine, iodine and their compounds/ In
Operation
3 | Inspection Dt & Time: 27/06/202512:30/Air , Water , Hazd  Person Contacted : Mr. Kuldip Parab, Accountant
4 |Env Audit Detail : Sch: N.A, ,Year: ,OnDt:
Commissioned Dt :  01/04/2020 Production Start Dt : 01/01/2021 Applicability of CRZ Rules: No
5 |Water Consumption in Kilo Lts Per Day Ind: 826.000 Dom: 1.500 Borewells: 0
"6 | Waste Water generation / Discharge (kipd) :  Ind: 520.000 ~  Dom: 1.350  Tubewells 0
7 |Consumer No.(Electric Meter): Sour ce of Water Supply: Borewell
8 | Disposal Modeof Industrial / Domestic: Zero Discharge/ Soak Pt
9 | Discharge Pt / Final Receiving Body (Ultimate):  Zero Liter Discharge / -
10 | Status of water consent Under the Water Act,1974: - Lastlnward:
11 |Effluent Treatement plant (ETP) : Units, if provided and status:

12

No Data

Whether Industry isamember of CETP ? No

13

Boilers=2, DG Sets=2, Flue Gas =4, Process=2, ETP Cap = 0, Capacity of All =

APCM Details : Scrubber,Water Scrubber
Fuel Used : H.S.D,Lignite
Stack Attached to: .... Any Other,Boiler,D.G. Sets

14

15
16

17

| TSDFName:  ANKLESHWARWASTEMANAGEMENTLIMITED
|LabChargesPending: NIL~ Water CessChargesPending: NIL
Last Env. FormV : --- Water CessReturn : HW Monthly Return : 2016-99

30/06/2022 1/4 (Through XGN) 64
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R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Gujarat Pollutigg@®&pntrol Board PCB Id: 76360

(Inspection Report ) - Air,Water ,Hazardous

General Observation
a |- | Distance(KMs) from Residential area @3 KM Village: Mudhan, Tauka: Lakhpat
b |- | Distance(KMs) Road- NH/SH 17 km State highway Lakhpat
c |- | Distanc(KMs) Railwey |- Unit islocated in Greater Rann of Kutch
d | - | Distance(KMs) Water body - Lake/pond/river | - Unit islocated in Greater Rann of Kutch
_| Distance(KMs) Ecologically Sensitivearea- | - .
€ scantury/national park/reserve forest/ Any other Unitislocated in Greater Rann of Kutch
f |- | Distance(KMs) Habitates - Village @3 KM Village: Mudhan, Taluka: Lakhpat
_ | Distance(KMs) Educational institutes- Anganwadi/ School/ . ) ]
g colleges/ any other @3 KM Village: Mudhan, Taluka: Lakhpat
h |- | Distance(KMs) Monuments
Haz Waste Related
c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??
d |- | Reusing or Recycling of Haz Waste by Industry ? No
Remarks

Site Observations during Inspection, PCB-ID: ( 76360 )

30/06/2022

2/4 ( Through XGN ) 65




Gujarat Pollutig@@pntrol Board [_PCB Id: 76360

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Unit isvisited w.r.t. CTE-fresh application for manufacturing of bromine 1250 MT/Month, MgCI2 - 375
MT/Month, NaCl- 500000 MT/Mont by using brinewater (Sea water from runn) from Greater runn of kutch.
Unit location proposed at unsurveyed land of Grater Runn of Kutch, Total land is 15000 hector. Out of 15000
Hector 1339.5 hector fall under CRZ-IB, 41.9 Hector in CRZ- 111. Unit has applied to Gujarat Coastal Zone
Management Authority for CRZ Clearance. Nearest Village Mudhan is @ 3 k.m. away In South direction. There
isno any school, historic monument within 500 meter from proposed unit. During visit, construction work of
brine field is going on so unit isinstructed to pay late fee. Manufacturing processis COLD process and important
raw material is Chlorine, HCL, Brine water, SO2 etc. Fresh water consumption will be 827.5 KLPD. Source of
Electricity isfrom grid (PGVCL). Source of fresh water yet not finalized by unit, but looking to the areait may
be ground water. Effluent generation will be a’520 KLD from manufacturing process where fresh water used and
100800 KL D used brine after bromine recovery, so total wastewater will be 101320 KLPD. Unit proposed Lime
Neutralizer as a primary treatment followed by settling tanks and Evaporation pond (Reservoir- 1) having area
800 Hactor. Unit proposed neutralized effluent will be circulated again in brine field and used as feed bittern
repeatedly. Unit proposed 2 Nos of 1 TPH Boilers with water scrubber asan APCM and 22 M stack height, 2
Nos of 5 TPH Boilers with water scrubber asan APCM and 22 M stack height with Coal (Lignite) 768 MT/Day
asafuel. 3Nos 125 KVA DG Setsand 3 Nos 25 KVA DG set with HSD 100 Liter/Hr as afuel. Unit proposed 2
Nos of process vent attached to reaction vessel and feed enrichment section with pack column scrubber. Unit
proposed 4500 MT/Y ear Gypsum from ETP and used oil 5 Liter/Y ear as aHaz waste. [633]-28/06/2022

~ RO Comments/Reply :Unit has applied for CTE-fresh for manufacturing of bromine 1250 MT/Month, MgCI2 -
375 MT/Month, NaCl- 500000 MT/Mont by using brinewater (Seawater from runn) from Greater runn of kutch.
Unit location proposed at un surveyed land of Grater Runn of Kutch, Total land is 15000 hector. Out of 15000
Hector 1339.5 hector fall under CRZ-IB, 41.9 Hector in CRZ- 111. Unit has applied to Gujarat Coastal Zone
Management Authority for CRZ Clearance. Source of Electricity isfrom grid (PGVCL). Unit proposed Lime
Neutralizer as a primary treatment followed by settling tanks and Evaporation pond (Reservoir- 1) having area
800 Hactor. / | recommend :May be GRANTED-30/06/2022

| recommend :
W.C Notings: As per crux[4738-AEE]~

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance
1. CTE Ancll olte Aol ARcAloll Yelclt 831 CCA HIR 2% scll

2. AUoll lease area Higll B (Al CRZ Hi dlaldl 8lat, A M2 33 13l Ace? % scll.

4. Source of fresh water HI2 w([@gd 13| 3 sl

5. Yellslcd AHA brine field of 514 AL Aol HAA B, A 1R [ad A2 gl erdl.

3. Talati of distance certificate 2% $29.

Compliance Observed in this I nspections.

30/06/2022 3/4 ( Through XGN )
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Gujarat Pollutigg@Gontrol Board [ PCB Id: 76360

S (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (76360)

A Sample Details

B Process Stacks

Sr |Stack attached to Mts Remark Details of APCM Prabable Pollutants.

1 |Reaction Vessels 12 packed column scrubber SCR HF-,

2 |... Any Other 12 | feed enrichment section stack | SCR

Cc Flue gases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 |D.G. Sets 9 B3 Nos- 125 KVA YES N.A H.S.D 100 lit/hr

2 |D.G. Sets 9 BNos-25KVA YES N.A H.S.D

3 | Boiler 22 [1TPH -2 Nos YES WSC Lignite lignite/coal @ 768

MT/D

4 | Boiler 22 B5TPH-2nos YES WSC Lignite lignite/coal

D Detailsabout Hazardous Waste M anagement :

Sr Sour ce of Hazardous Waste Catg Qty/Year HW Disposal M anagement
1 | Used or Spent Oil | -5.1 0.005-M.T| COL,REU,STO
2 |Chemica dudge from waste water treatment | -35.3 4500.000-M.T | COL,DSS,CYC,STO,TRA

E Products:

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |bromine (b12) 0.000 0.000-M.T 0.000|not consider this product
2 |Bromine (Br2) 1250.000 1250.000- M. T 1250.000
3 |Mgcl2 ( By product) 375.000 375.000- M.T 375.000
4 |NaCl 500000.000, 500000.000 - M.T 500000.000

F Raw material :

Sr Raw Material Name Capacity - Unit / Month
1 |Castor ail 24.000- M. T
2 |Chlorine 1100.000 - M. T
3 |[HCL 1200.000 - M.T
4 |NaoH 125.000 - M. T
5 |SO2 960.000 - M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC : 827.500 WWG : 521.350  Water Source Remark
1 |Boiler Feed 432.000 172.000 Tankers
2 | Cooling Water 146.000 140.000 Tankers
3 | Domestic Purpose 1.500 1.350 Tankers
4 | Others..... 160.000 120.000 Tankers ETP solution
5 |COthers..... 88.000 88.000 Tankers Column Flushing
H Solid Waste

Inspection Team :  Mr. Chaudhary Naresh p, DEE - MS. ZEEL KIRANBHAI ADHIKARI

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(Mr. Chaudhary Naresh p, DEE)

30/06/2022

4/4 ( Through XGN)
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Annexure - R3

E— Payment Acknowledgment

T T
>
GPCB
Payment ID: 390557 Payment Date: 29/06/2022
Application No: 257470 Application Type:

Company Name: Shree Bhagwati Buildinfra Pvt. Ltd.(76360)
unsurveyed land, at Mota rann, Kutch -, Village: Mudhan Tal: Bhuj Dist:

Address: - cachchh Pin: 370001
Bank Name: *** Branch Code: ***
Amount (INR): 37500 Payment Mode: NET
Transaction No.: WCPN1242068609 Status: 0300 NA

Remark: Additional Fees

This is a system-generated payment acknowledgment issued based on a successful response received from the
payment gateway.

The final confirmation is subject to successful reconciliation and verification of the transaction by GPCB.

In case of any discrepancy, the decision of GPCB shall be final and binding.

GPCBID: 76360, InwID: 257470,
Print by: 602
Print Date: 25/06/2026 03:40:01

[m] 53 [m]

68



Annexure-R4

GUJARAT P(?L%_%TION CONTROL BOARD

=7 7
N

GPCB

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

“Consent to Establish”
(CTE-120568)
BY R.P.A.D.

NO: GPCB/CCA-KUTCH-1997/ID-76360/ Date:

To,

\_M’s. Shree Bhagwati Buildinfra Pvt. Ltd.,
Unsurveyed,
At- Mota Rann,
Tal: Bhuj,

Dist:
Sub:

Ref:

Kutch - 370 001.

Consent to Establish (NOC)-Amendment under Section 25 of Water Act 1974 and

Section 21 of Air Act 1981
Your application for CTE Inward no. 257470 received dated 17/06/2022.

Without prejudice to the powers of this Board under the Water {(Prevention and

Control of Pollution) Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986
and without reducing your responsibilities under the said Acts in any way, this is to inform
you that this Board grants Consent to Establish for set up an industrial plant at
Unsurveyed, At- Mota Rann, Tal: Bhuj, Dist: Kutch.

1. The validity of this order will be up to 16/06/2029.
2. The list of the products to be manufacture is as below:

Sr. No. Product Quantity
1. |[Bromine (Br2) 1250 MT/Month
2. |NaCl (salt) 5,00,000 MT/Month

SUBJECT TO THE FOLLOWING CONDITIONS:

1.

2.

O~ O W

10.

Industry shall not carry out any activity which may attract the applicability of EIA
notification-2006 & its amendment.
Industry shall not carry out any activities in violation to CRZ notification- 2011 &

amended time to time.

. No ground water shall be withdrawal without obtaining prior permission from competent

authority.

. Industry shall obtain fresh water from valid source having permission of the competent

authority.

. Industry use only approved fuels as per the GPCB notification.

. Industry shall install-bromine and chlorine sensors in the plant.

. Bromine concentration at work zone area shail always be less than 0.1 ppm.

. Industry shall take adequate measures to control fugitive emission due to storage,

handling & transportation of products, raw materials, coal/ lignite & fly ash.

. Industrycshall provide dedicated storage facilities/ silos for storage of fly ash. Fly ash

shall be disposed off only as per CPCB guideline.
Industry shall comply with coal handling guideline of this Board.

Page 1 of 6

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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11. Industry shalt provide dedicated stprage area for coal/ lignite with adequate water
sprinkling system to control fugitive gmission.

12. Industry shall renew Public Liability Insurance Policy time to time & submit a copy of
the same to this office. -

13. Industry shall submit compliance of |Manufactur|ng, Storage and Import of Hazardous
Chemicals Rules — 1989 framed under the Environment (Protection) Act-1989 including
site notification, onsite emergency pl n & safety Audit report time to time.

14. Industry shall comply with circular oithe Board dated 27/08/2021 regarding retrofitting
of emission control/ equipment in [).G. Set of capacity 125 KVA and above as per
system& procedure for emission gompliance testing of Retrofit Emission Control
Devices (RECD) for D.G. Set issuefi by CPCB dated 01/02/2022 at the earliest and
submit compliance.

15. Industry shall manage Solid Waste¢ generated from industrial activities as per Solid
Waste Management Rules-2016 (sofd waste as defined in Rule-3(46)).

16. As per Provisions of Rule 18 of Soliq Waste Management Rules-2016 you are directed
to make an arrangement in utilities fo replace at least five percent (5%) of total solid
fuel requirement by ‘Refused DeriveT Fuel'.

3. CONDITIONS UNDER WATER ACT
3.1 Total water consumption 2542.5
which |
a. DM permeate, about 508 KLI, shall be used for industrial purpose & 25 KLD
shall be used for domestic pupose.
b. DM reject, about 120 KLD, |shall be used for preparation of lime slurry &
remaining (1889.5 KLD) shali|be used for salt washing in salt pan.
3.2 The quantity of the brine water cansumption shall not exceed 48400 KLD.
3.3 The quantity of the industrial wdste water from manufacturing process and other
ancillary operation shall not exce i d 532 KL/Day.

3.4 Industry shall operate Effluent w eatment Plant (ETP) adequately so that treated
industrial effluent shall conform tg

974:
KLD. Industry shall provide DM plant, out of

the following norms:

PARAMETERS " PRESCRIBED LIMITS
pH i 6.5t08.5
Temperature | 40°C
Colour (Pt.Co. scale) in umtsl 100 units
Suspended'Solids 100 mg/L
Qil and Grease 10 mg/L
Ammponical Nitrogen 50 mg/L

All efforts 'shall be made to remove colour & unpleasant odour as far as practicable

3.5 There shall be no discharge of industrial effluent. Treated effluent 48932 KLD (brine
water: 48400 KLD + Industrial effluent from process: 532 KLD), after necessary
treatment shall be discharged into solar evaporation pond & recycled in to process, in
order to achieve Zero Liquid Discharge.

%

Page 2 of 6
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GUJARAT P(?LLLTION CONTROL BOARD

——— PARYAVAR :
= ARAN BHAVAN, SECTOR 10-A,
4 GANDHINAGAR - 382010,
GPCB (T) 079-23232152

4.

3.6 Industry shall provide solar evaporation pond with leakage proof flooring and lining.
3.7 Industry shall provide fixed pipeline with flow meter for reuse of treated effluent & for
conveyance of treated effluent to solar pond and maintain its record.

3.8 Industry shall provide fixed pipeline and flow meter for reuse/ recycling of treated
effluent and maintain its records at site.

3.6 The quantity of domestic waste water (Sewage) shall not exceed 5 KL/Day

3.10 The Industry shall provide Sewage Treatment Plant (STP) of adequate capacity
adequately so that treated domestic effluent shall comply with following norms:

PARAMETERS PERMISSIBLE LIMIT |
pH 6.5t09.0
BOD ( 3days at 27° C) 20 mg/L
Suspended Solids 100 mg/L
Fecal Coliform <1000 MPN/100 ml

314 The treated domestic effluent confirming to above norms shall be discharged on
land for gardening and plantation purpose within premises.

3.12 Industry shall provide fixed pipeline network with flow meter for even distribution of
treated domestic effluent and maintain its record.

3.13 Disposal system for storm water shall be provided separately. In no circumstances
storm water shall be mixed with the industrial effluent.

CONDITIONS UNDER AIR ACT 1981:

A e Y —-—,————————————a

4.1 The following shall be used as fuel in Boilers & D.G. Sets respectively,

Sr. No. Utility Fuel Quantity
Boiler _—
1. (5 TPH & 1 TPH) Coal/ Lignite 1.9 MT/Hr
2. D.G. Sets HSD 225 LMHr

42 The applicant shall install & operate comprehensive adequate air pollution control
system in order to achieve prescribed norms.

4.3 The flue gas emission through stack attached to Boilers & D.G. Sets shall conform
to the following standards:

Sr. Stack Permissible
No Stack Attached To Heiaht APCM Parameter fimit
1 Boiler (5 TPH) ESP & Water
. 40m Scrubber .

2 | Boiler(1 TPH) (common) ;aﬂlculate 150 mg/Nm®
, | DG Set(3nos) tm Acoustic atter

(125 KVA each) Enclosure | 5O2 ;80 pﬁ‘m
4 D.G. Set (3 nos.) 1m Acoustic NOx PP

(25 KVA each) A Enclosure

o
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4.4 The process gas emission through stack attached to reaction vessel & Feed
Enrichment Section shall conform to the following standards;

Sr. | Stack Attached Stack Permissible
No To Height APCM | Parameter fimit
Packed HCI 20 mg/NM3
1 | Reaction Vessel 12m Column | Chlorine 9 mg/NM?
Scrubber | Bromine 2 mg/NM?
Fond Dacked HCI 20 mg/NM®
ee acke . IN 3
2 | Enrichment 12 m Column g:‘;z:;:: g rr:g INm3
ion Stack
Section Stac Scrubber S0, 50 mg/NM®

4.5 The concentration of the following parameters in the ambient air within the premises
of the industry shall not exceed the limits specified hereunder as per National
Ambient Air Quality Standards issued by MoEF & CC dated 18th November-2009.In
addition to following parameters Industry shall also carry out AAQ menitoring of all
other applicable parameter as per MoEF notification dated 18/11/2009 and submit
the report to the Board.

46

47

Sr. Time Weighted Concentration in
Llo. Pollutant Average Ambient air in ug/m®
L Annual 50
1. | Sulphur Dioxide (SO,) 24 Hours 80
, L Annual 40
2. | Nitrogen Dioxide (NO,) 24 Hours 80
3 Particulate Matter Annual 60
" | (Size less than 10 uym) or PMy, 24 Hours 100
4 Particulate Matter Annual 40
" | (Size less than 2.5 ym) or PM; 5 24 Hours 60

The level of Noise in ambient air within the premises of industrial unit shall not exceed

following levels:

Between 6 am to 10 pm: 75 dB (A)
Between 10 pm to 6 am: 70 dB (A)

D.G. Sets Conditions
The D.G. Set shall have acoustic enclosure and shall comply with the standards
specified at Sr no. 95 of Schedule-l of the rule-3 of E.P. Rules -1986 and Noise
pollution level as per the Air Act-1981.
D.G. Sets standards: -

The flue gas emission through stack attached to D.G. Sets shall conform to the
following standards.

a),-The minimum height of stack to be provided with each of the generator set shall
be H=h + 0.2 (KVA) 1/2, where H= Total stack height in meter, h= height of the

building in meters where or by the

4

ide of which the generator set is installed.
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b) Noise from DG set shall be controlled by providing an acoustic enclosure or by
creating the room acoustically, at the users end.

c) The acoustic enclosure or acoustic treatment of the room shall be designed for
minimum 25 dB (A) insertion loss or for meeting the ambient noise standards,
whichever is on the higher side ( if the actual ambient noise is on the higher side,
it may not be possible to check the performance of the acoustic enclosure/
acoustic treatment. Such circumstances the performance may be checked for
noise reduction up to actual ambient noise level, preferably, in the night time).
The measurement for insertion loss may be done at different points at 0.5 m
from the acoustic enclosure/room, and the averaged.

d) The D.G. Set shall be provided with proper exhaust muffler with insertion loss of
minimum 25 dB (A).

e) Al efforts shall be made to bring down the noise level due to the D.G. Set,
outside the premises, within the ambient noise requirements by proper siting and
control measures. Installation of a D.G. Sets must be strictly in compliance with
the recommendations of the D.G. Set manufacturer.

f) A proper routine and preventive maintenance procedure for the D.G. Set should be
set and followed in consultation with the DG Set manufacture which would help
prevent noise levels of the DG Set from deteriorating with use.

5. CONDITIONS UNDER HAZARDOUS WASTE RULES:

5.1 The applicant shall have to comply with provisions of Hazardous and other Waste
(Management and Trans Boundary Movement) Rules 2016.

5.2 The applicant shall obtain membership of common TSDF site for disposal of
Hazardous waste as categorized in Hazardous and other Waste (Management and
Trans Boundary Movement) Rules 2016.

5.3 The applicant shall obtain membership of common Hazardous Waste incinerator for
disposal of incinerable waste.

5.4 The applicant shall provide temporary storage facilities for each type of Hazardous
Waste as per Hazardous and other Waste (Management and Trans Boundary
Movement) Rules 2016.

5.5 The applicant shall obtain registration/authorization for recycling/reprocessing any
hazardous waste before procuring material/starting production as per HW Rules
2016.

56 The applicant shall obtain authorization for recovery/reuses of any hazardous waste
material as per HW Rules 2016.

. GENERAL CONDITIONS

6.1 The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discharge of effluent or gaseous emission or sewage
waste-or hazardous waste from the proposed industrial plant. The applicant is
required to make applications to this Board for this purpose in the prescribed forms
under the provisions of the Water Act-1974, the Air Act-1981 and the Environment
(Protection) Act-1986 60 days before ggmmencing the production.
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6.2

6.3

6.4

6.5

6.6

6.7

6.8

6.9

594

Any change in personnel, equipment or working conditions as mentioned in the
consents form/order should immediately be intimated to this Board.

The waste generator shall be totally responsible for (i.e. Collection, storage,
transportation and ultimate disposal) of the wastes generated.

Records of waste generation, its management and annual return shall be submitted
to Gujarat Pollution Control Board in Form — 4 by 30th June of every year.

In case of any accident, details of the same shall be submitted in Form — 5 to Gujarat
Polluticn Control Board.

Applicant shall comply relevant provision of “Public Liability Insurance Act-91".

Unit shall take all concrete measures to show tangible results in waste generation
reduction, voidance, reuse and recycle. Action taken in this regards shall be
submitted within 03 months and also along with Form 4.

In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.
Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 10 meters width shall be developed.

6.10If it is established by any competent authority that the damage is caused due to their

industrial activities to any person or his property in that case they are obliged to pay
the compensation as may be determined by the competent authority.

For and on behalf of
Gujarat Pollution Bontrol Board

(Smt UK. Upadhyay)
Senior Environment Engineer
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Annexure-R5

GUJARAT POLLUTION CONTROL

BOARD

KUTCH WEST, KATIRA COMMERCIAL COMPLEX-1,
FIRST FLOOR , NEAR INCOME TAX OFFICE,
MANGLAM CHAR RASTA ,SANSKAR NAGAR,,
BHUJ - 370 001,

(T) (02832) 250 620

No.: GPCB / KUTCH WEST / PCBID-76360 / 873799  Date:

1. Name & Address of the : Shree Bhagwati Buildinfra Pvt.
industry Ltd.
PLOT NO:unsurveyed land,
unsurveyed land, at Mota
rann, Kutch, Mudhan - 370001
DIST: Kutch West, TAL: Bhuj

2. Scale & Category : Medium/Red

3. Name of the authorised :
person

4. Date of commencement of : 01/04/2020
production

5. Date & time of visit : 01/09/2025 03:20 hrs

6. Name of the person : Mr. Dhirendrakumar Gaurav
contacted (Sr. Manager)

7. References

8. Observation crux
Type Detail

~ 04/09/2025 Unit has propose to addition of DG
sets having capacity 3 x 500 KVA, 2x 650 KVA & 2 x
125 KVA respectively in place of existing DG sets (3 x
125 KVA & 3 x 25 KVA) after CTE amendment for
standby power supply. Existing 5 TPH & 1TPH
boilers are remaining unchanged. There will be no
change process gas emission after CTE-
Amendment., Entry By LSO H M Sorathia, SO

AIR
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S. S. Chauhan, DEE

Water

~ 04/09/2025 There will be no change in fresh water
consumption, wastewater generation & its mode of
disposal after CTE-Amendment. , Entry By LSO H M
Sorathia, SO

S. S. Chauhan, DEE

Haz

~ 04/09/2025 There will be no change in Hazardous
waste generation & its mode of disposal after CTE-
Amendment., Entry By LSO H M Sorathia, SO

S. S. Chauhan, DEE

General

~ 04/09/2025 This unit is inspected with respect to
CTE-Amendment application for addition of DG sets
having capacity 3 x 500 KVA, 2x 650 KVA & 2 x 125
KVA respectively. Unit has obtained CTE for
establishment of industrial plant for mfg of Bromine
(Br2) 1250 MT/Month & NaCl (salt) 5,00,000
MT/month vide consent order no. CTE-120568,
which is valid up to 16/06/2029. Unit has developed
13000 acres area for brine field. During inspection,
(i) Bromine Plant & ETP are observe under
commissioning, (ii) proposed both Boilers & salt
washery are observe under trial run and (iii) STP yet
to installed. The establishment of plant is 95 %
completed as informed. There will be no change in
product & its capacity, fresh water consumption,
wastewater generation & its mode of disposal,
Hazardous waste generation & its mode of disposal
after CTE-Amendment., Entry By LSO H M Sorathia,
SO

S. S. Chauhan, DEE

9. Details of samples taken during inspection
No Record Available

10.Inspection team : H M Sorathia, SO

S. S. Chauhan, DEE
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11.Instruction Details:

X View Instruction LS qf
No. Instruction
1 |CTE/CTE Amendment Hoel olle d-l 2RdI-L Product

Yddl 53|, CCA HI2 2429 sl

12.Photographs:

NIL
13.Documents Collected:

NIL
14.NEI Document:
NEI_76360
15.Check List:
I\?c: Question OptionRemark

Applicability of Rule-6/Rule-9 of the
Hazardous and other Wastes (Management &

! Transboundary Movement) Rules, 2016 and NA
Amendment thereof
5 CRZ Notification, 2019 and Amendment NA

thereof
Online Continuous Emission & Effluent
3 | Monitoring Systems installed and connected | NA
with SPCB / CPCB.
EIA Notification, 2006 and Amendment

4 NA
thereof

Environmental Audit Scheme of GPCB NA

6 Inclusion in Eco Sensitive Zone (Notified / NA

Draft) of Protected Areas

GPCBID: 76360, InwID: 0, Print by: 650
Print Date: 06/09/2025 01:51:08



598 Annexure-R6
— GUJARAT POLLUTION CONTROL BOARD

Sz PARYAVARAN BHAVAN, SECTOR 10-A,
[/ 4 GANDHINAGAR - 382010,
GPCB (T) 079-23232152

By RP.AD.

Amendment to Consent to Establish (NOC)
CTE — 148869

NO: PC/CCA-KUTCH-1997/ GPCB ID-76360/ Date: /10/2025

To
M/s. Shree Bhagwati Buildinfra Pvt. Ltd.,

Unsurveyed Land, at Mota rann,
Mudhan- 370 001,
Tal: Bhuj, Dist: Kutch.

Subject . Amendment to Consent to Establish (CTE).
Reference : Your CTE-Amendment Application Inward ID No. 109001413 dated
21/08/2025.

In exercise of the power conferred under section-27 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-
1981 and Authorization under rule 6(2) of the Hazardous & Other Waste (Management &
Transboundary Movement) Rules-2016 & as amended framed under the Environmental
(Protection) Act-1986 and without reducing your responsibility under the said Acts/Rules in
anyway; the Board is empowered to amend consent order conditions. Accordingly, CTE
Amendment is granted for addition of D.G. Set in place of existing D.G. Sets in existing
industrial plant located at Unsurveyed Land, at Mota rann, Tal: Bhuj, Mudhan- 370 001, Dist:

Kutch with following condition;

1. This order shall be read as CTE-Amendment order no. 148869 dated 25/09/2025 and valid

up to 20/08/2032.
2. There shall be no change in existing products and its capacity, due to CTE-Amendment.

SUBJECT TO THE FOLLOWING SPECIFIC CONDITIONS:

1. There shall be no change in existing quantity of water consumption, waste water
generation & its mode of disposal & Hazardous waste generation & its mode of disposal,
due to CTE-Amendment.

2. industry shall not carry out any activity which may attract provisions of EIA Notification-

2006.
3. No ground water shall be withdrawal without prior NOC of CGWA as per Hon’ble NGT

order.
4. Industry shall obtain fresh water from valid source having permission of the competent

authority.
5. Industry shall manage Solid Wastes generated from industrial activities as per Solid

Waste Management Rules-2016 (solid waste as defined in Rule-3(46)).

Y 6. Industry shall take adequate measures to control fugitive emission due to storage,
handling and transportation of raw materials/and products.
U .
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3. CONDITIONS UNDER AIR ACT 1981:

31

3.2

3.3

The following shall be used as a fuel in Boilers & D.G. Sets respectively.

S Quantity
N; Utility Fuel £ istin After CTE-
) 9 Amendment
1. Boiler (1 TPH) -
. 1.9 MT/H
> Boiler (5 TPH) I mCoaI/ Lignite 1.9 MT/Hr MT/Hr
3. | D.G. Set (3 nos.,
125 KVA each) HSD .
225 Liter/Hr --
4, D.G. Set (3 nos, HSD
25 KVA each)
5. D.G. Set (3 nos,, HSD 3 1680 Liter/Day
500 KVA each) I each
6. D.G. Set (2 nos., HSD 3 1920 Liter/Day
650 KVA each) each
7. D.G. Set (2 nos., )
125 KVA each) HSD - 720 Liter/Day each

The applicant shall install & operate air pollution control system efficiently in order to
achieve prescribed norms.

The flue gas emission through stack attached to Boilers & D.G. Sets shall conform to
the following standards.
Sr. Stack attached to St_ack APCM Parameter Pc.errrussmle
No height limit
Existing
1. | Boiler (1 TPH) ESP  &|PM 150 mg/Nm”
- - 55 mtr | water SO, 100 ppm
2. | Boiler (5 TPH) 7 scrubber | NOx 50 ppm
3 D.G. Set (3 nos., 125 KVA To be removed
each)
4 D.G.‘Set (3 nos., 25 KVA To be removed
each) |
Proposed
D.G. Set (3 nos., 500 KVA Acoustic
& each) 11 mtr enclosure
3
D.G. Set (2 nos., 650 KVA Acoustic | M 150 mg/Nm
6. 11 mtr SO, 100 ppm
each) enclosure NO 50 pom
D.G. Set (2 nos., 125 KVA Acoustic | % PP
7. 11 mtr
each) R | [lenclosure |
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

3.4 The process gas emission through stack attached to Reaction Vessel & Feed
Enrichment Section Stack shall conform to the following standards.

ﬁ:; :tttaa(::lfﬂle d to Stack I?eight APCM Parameter Plfr:;'ss'ble
Existing ,
. HCI 20 mg/Nm
1 5::22? n 12 mtr Pacslfrctggét:mn Chlorine | 9 mg/Nm®
Bromine | 2 mg/Nm®
Feed HCI 20 mg/Nm®
, | Enrichment 12 mtr Packed Column | Chlorine | 9 mg/Nm®
Section Scrubber Bromine | 2 mg/Nm®
Stack SO, 50 mg/Nm®

3.5 The concentration of the following parameters in the ambient air within the premises of
the industry shall not exceed the limits specified hereunder as per National Ambient Air
Quality Standards issued by MoEF & CC dated 18" November-2009.In addition to
following parameters Industry shall also carry out AAQ monitoring of all other
applicable parameter as per MoEF notification dated 18/11/2009 and submit the report

to the Board.

Sr. Time Weighted | Concentration in
No. | Pollutant Average Ambient air in ug/M*
L Annual 50
1. | Sulphur Dioxide (SO;) 24 Hours 80
. _ Annual 40
2. | Nitrogen Dioxide (NO,) 24 Hours 80
3 Particulate Matter Annual 60
" | (Size less than 10 um) or PM1 24 Hours 100
4 Particulate Matter Annual 40
" | (Size less than 2.5 ym) or PM ;5 24 Hours 60

3.6 The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring
the air emissions and the same shall be open for inspection to/and for use of Board’s
staff. The chimney(s) vents attached to various sources of emission shall be designed
by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate

identification.

3.7 The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standards in respect
of noise to less than 75dB(A) during day time and70 dB (A) during night time. Daytime
is reckoned in between 6a.m. and10 p.m. and nighttime is reckoned between 10 p.m.

and 6 a.m.

4. GENERAL CONDITIONS:
4.1 Any change in personnel, equipment or working conditions as mentioned in the consents

form/order should immediately be intimated to this Board.

transportation and ultimate disposal) of the wastes generated.

42 The waste generator shall be totally responsible for (i.e. Collection, storage,

Page 3 of 4
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4.3

4.4

45

46

47

4.8

601

Records of waste generation, its management and annual return shall be submitted to
Gujarat Pollution Control Board in Form — 4 by 30th June of every year, if applicable.
In case of any accident, details of the same shall be submitted in Form — 5 to Gujarat

Pollution Control Board.
Applicant shall comply relevant provision of “Public Liability Insurance Act-91", if

applicable.

Unit shall take all concrete measures to show tangible results in waste generation
reduction, voidance, reuse and recycle. Action taken in this regards shall be submitted
within 03 months and also along with Form 4, if applicable.

Industry shall have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including
wastewater and air emissions and solid hazardous waste generated within the factory
premises.

Adequate plantation shall be carried out all along the periphery of the industrial premises
in such a way that the density of plantation is at least 1000 trees per acre of land and a

green belt of 10 meters width shall be developed.
For and on behalf of

Guijarat Pollution Cgntrol Board

U .

. (M.R. Macwana)
Unit Head

Page 4 of 4
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Annexure-R7

Shree Bhagwati Buildinfra Pvt. Ltd. - 76360

FORM-I
[See Rule 9 (1)]
(To be submitted in triplicate)
Application for consent establishing/operating the industrial plant/plants under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981

From: 18/12/2025

Shree Bhagwati Buildinfra Pvt. Ltd.

PLOT NO:unsurveyed land, unsurveyed land, at Mota rann, Kutch, Mudhan - 370001 DIST:
Kutch West, TAL: Bhuj

To:
GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan, Sector-10/A,,
Gandhinagar - 382010,
(1) 079-23222756

I/We hereby apply for consent / renewal of consent under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 to establishment / operate the industrial
plant / plants owned by

to be located / located at

1. Full name of the applicant with : Vipul Thanki 9925375007
designation and address and Telephone  unsurveyed landat Mota rann, Kutch
/ Telex number

2. Full address of the factory / industrial : PLOT NO:unsurveyed land, unsurveyed

plant/s (Survey No. village plot No. land, at Mota rann, Kutch, Mudhan -
location of premises etc.) with 370001 DIST: Kutch West, TAL: Bhuj
telephone/telex Nos. 9925375007
3. Names of full time directors / partners / owners with addresses and telephone nos.
No. ;‘g{)gjrgg Address PAN NO Nationality 1?\11(1)\1
A-112 Siddhi Vinayak
Amam Towers, S.G.Highway,
1 |shreyans Shah| Makarba, Ahmedabad-
M:9925375007 380051
D, T Ve
2 Jayendra A-112 Siddhi Vinayak e
Chinubhai Towers, S.G.Highway, flazf
Makarba, Ahmedabad- * 3




Patel ‘ 380051 G0

M:9712210000 D RN
Plant/project cost (Rs. in Lakhs). : 8000 (Eighty Crore)
5. Specify whether small, medium or large : Medium
scale.

6. Date of commission of industrial plant/s: 01/04/2020
or proposed date of commissioning.

Total number of employee. : 40

Specify whether small, medium or large : Red
scale.

9. Name of raw materials with its quantity.

ST Capacity - Unit / Sub
No. Nemhe Unit
1 |Chlorine }%gp%jﬁﬁc Tonne
1200 Metric Tonne
o /Per Month
3 |INaoH 1%/120511{\;[1etr1c Tonne /Per
4 Pactor ol I%A?)rl:/t[}?mc Tonne /Per
600 Metric Tonne /Per
% o Month
10. Name of products with its quantity
Sr.
Mo Group Name
Group A
Pr.No| Product Name |0 UBit| cASNo | HSN No | Remark
e /Sub Unit
1.1 bromine (b12) lg/i(())(r)l?h/ Lo
12  [Bromine (Br2) %gf%%%‘t’h/
. 500000.00
13 NaCl 0 / Per
Month
And
0.000
14  |Mgcl2 ( By product) ppioirs / 28273100
Per Month

11. Details of Fuel Consumption
SrNo. | Fuel Type | Quantity | Unit Type

1 H.S.D 4320.000 | Liter/Day
2 Lignite 45.600 | MT/Day

12. Details of Air Emmission

The Flue Gas Emission Stack Details:

SrNo. Utility FuelNTZE)nee)(Fuel APCM Stack Parameter
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Boiler 1 TPH | .| . _—
Lignite (lignite) - 9.00
1.00 (Tt WSC
: h&% o1 PEL (MT/Day) FGE-22-0 502,
H:55.00 (Meters)| Particulate
Boiler (5 D:0.00 Matter,
2 TPH) ' Lignite (Lignite) -36.60 WSC (Centimeters) NOX
5.00 (Ton per (MT/Day)
f [rva anONE)s awaads 3 v
FGE-9-0 S02,
3 Bos " 2 HSD(HSD)-72000 |\, |H:9.00 (Meters) | Particulate
. 1125.00 (kVA (Liter/Day) ) D:0.00 Matter,
' 0 (kvA) (Centimeters) NOX
D G SET 2 FGE11.0 S02,
4" IN : H.S.D (HSD) - 1920.00 N A H:11.00 (Meters)| Particulate
e KAy |(Liter/Day) D:0.00 Matter,
00 (KVA) p,"1 ™ (Centimeters) NOX
‘D G SET 3 FGE-9-0 S02,
5 INOS H.S.D (HSD) - 1680.00 NA |H:11.00 (Meters)| Particulate
500.00 (KVA) (Liter/Day) D:0.00 Matter,
; (Centimeters) NOX
The Process Emission Stack Details:
SrNo. Utility APCM Stack Parameter
Feed Enrichment
1 [Section Stack Pacskce rc‘iltc)gg;mn PRE-12-0 Hydrsi)oczh'loric
0.00 (KL) H:lz.%(.)o(glloeters) Keid.
Reaction Vessel Packed Column Contitiatins Chlorine,
2 10.00 (KL) Scrubber ( ) Bromine

13. Any other relevant information.

Declaration::

a)

b)

I/We declare that the above furnished information is true and correct to the best of
my / our knowledge. I[/We am/are aware that furnishing any wrong information is
punishable under Section 38(f) of the Air (Prevention & Control of Pollution) Act,
1981.

I/We hereby submit that in case of any change from what is stated in this application
in respect of raw materials, products, process of manufacture and treatment and/or
disposal of effluent, emission, hazardous wastes etc. in quality and quantity; a fresh
application for Consent shall be made and until the grant of fresh Consent is granted,
no change shall be made. I/ We am/are aware that the violations of Section 21 attract
penal provisions under the relevant provisions of the Air (Prevention & Control of
Pollution) Act, 1981.

[/We herewith submit an affidavit on the basis of which consent for establishment
will be issued to me/us and I/ We will be held responsible under Section 39 of the
Air (Prevention & Control of Pollution) Act, 1981 or any misleading / wrong
representation.

84



d) I/We undertake to furnish any otherﬁgrﬁation within one month of its being called !
by the State Board.

Yours faithfully,

SHREE BHAGWATI BUILD INFRA PVT. LTD.
Authentic Signature : “e

Name of the application : Authorised Signatory
vifol Tharke
Designation : ) witro - <59
Address: /-2, $TPDh2 VWA Al
TowE R, PARALS s, AMD
QUeos)

Accompaniments:

(i) Site plan

(ii) Layout Plan showing location of all vents, Stacks and other
emission points

(iii) Process flow sheet

(iv) Analysis Report of emissions

(v) Details of air pollution control devices

GPCBID: 76360, InwID: 109000637, Print by:
76360

Print Date: 18/12/2025 11:41:43
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Shree Bhagwati Buildinfra Pvt. Ltd. - 76360

Application for consent ro establish or take any step to establish
any industry, operation proccess or any treatment and disposal system
for discharge, under section 25 or continutation or discharge under
section 26 of the water(Prevention and Control of Pollution) Act. 1974.
From: Date : 18/12/2025
Shree Bhagwati Buildinfra Pvt. Ltd.,
PLOT NO:unsurveyed land, unsurveyed land, at Mota rann, Kutch,
Mudhan - 370001 DIST: Kutch West, TAL: Bhuj

To:
The Member Secretary,
Gujarat Pollution Control Board, Sector-10/A, Gandhinagar - 382010

I/We hereby apply for consent/renewal of consent under
section of the water (Prevention and Control of Pollution) Act. 1974(6 of
1974) to establishment or take any step to establish any industry or
operation or process or a treatment and disposal system or any extention
or addition to bring into use any new altered outlet for discharge of

sewage/trade effluent’ to continue to discharge sewage/trade effluent

from land/premises owned by

4. Names, Address and Telephone Nos. of Applicant :-

No. ;Zléil?:rgs Address PAN NO [Nationality II)\II(I)\I
A-112 Siddhi

Vinayak Towers,

Amam S.G.Highway,

1 shreyans Shah Makarba,

M:9925375007, Ahmedabad-

380051
De T Ve
A-112 Siddhi
Vinayak Towers,
Jayendra $.G Hich
Chinubhai Sl St
2 Patel p l11\/Iak£:;rlt))a,d
medabad-
M:9712210000 380051
) B VA
5. Address of the : PLOT NO:unsurveyed land, unsurveyed land,
Industry at Mota rann, Kutch, Mudhan - 370001 DIST:

Kutch West, TAL: Bhuj

6. Details of Commissioning etc:

(a) Approximate date of proposed :01/04/2020
commissioning of work.



(b) Expected date of commer@@Eft of . 15/01/2026
production.
7. Total number of employee expected to be : 40
employed
SI Capacity - Unit /
No. Name Sub Unit
: 1100 Metric Tonne
1 Chlorine Par Monith
1200 Metric Tonne
2 HCL Per Month
125 Metric Tonne
= /Per Month
: 2.4 Metric Tonne
4 (Castor oil Bor Manth
600 Metric Tonne
5 502 Per Month
(b) List or products and by -
products.
131(;'. Group Name
Group A
Pr Qty-Unit
No. Product Name | /Sub |CAS No |[HSN No|Remark
) Unit
0.000 /
1.1  bromine (b12) Per
Month
1250.00
1.2 Bromine (Br2) 0 / Per
1 onth
500000.
000 /
1.3  NaCl iy
onth
And
0.000
tric
Mgcl2 ( By e 2827310
L% product) Pc;me / 0
onth

(c) Licence of Annual Capacity of the industry, operation or process etc.

11. State daily quantity of water in kiloliters utilized and its source
(domestic / industrial process boiler Cooling others)

Quantity
Sr. No. Source of Water (KLD) ‘
1 Any Other 2542.50
Fresh Water Total 2542.50
Total 2542.50
Recycle
Fresh Water Total Water
Water - Water .
I\SI;' Consumption Con(sllglrfl])p)tmnConsump’cionCOn(slglr‘nl)p)tlorl
; Details (KLD)
(A) () (A+B)
() Domestic Purpose 25.00 25.00




(I Green Belt /
Plantation
(IIT) Industrial Purpose
L
Manufacturing
Process
IL
Boiler Feed Water Hn0 sl
1L
Cooling Tower Feed 115.00 115.00
; Water
IV.Scrubing Water 161.00 161.00
V. Washing Activity 88.00 88.00
VI.Others 2009.50 2009.50
Total (Industrial) (i
to vi) 2517.50 2517.50
Grand Total
(IV)/(Dom. (i) + Agri.;, 2542.50 2542.50
+ Ind. (iii))

12. (a) State the daily maximum quantity of effluents. quantity and mode
of disposal (sewar or drains or river of land or lake / pond / or estary /
tidal waters / sea water / off share) Also attach analysis report of the
effluents. Type of effluent, quantity in kiloliters. Mode of disposal.

Recycle Vv\vlgietf'
Waste Water; Waste Water Water :
l\?g Generation Generation(KLD)Generationga?not??l gdigdf,s(;f]
‘| Details (©) (KLD) (KLD)Y P
(D) (C-D}
5.00-
; Recycle-
Domestic :
(D Sewage 5.00 5.00 Dori':r(l)e;stlc
Gardening
(1I) Industrial
L.
Manufacturing
Process
63.00-
II. Boiler Recycle-
Blowdown 63.00 950 Boiler Blow
Down
100.00-
I1I. Cooling Recycle-
Tower 100.00 100.00 | Cooling
Blowdown Tower
Blowdown
88.00-
; Recycle-
IV. Washing 88.00 88.00 Colitin
Flushing
¥ Q00 HATDANG 161.00"
V. Scrubing Recycle-
Waste Water L 161.00 Scrubbing
: System
120.00-
Recycle-
VI. Others 120.00 120.00 [Preparation
of Lime
Slurry
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Total gog
(Industrial) (i 532, 532.00

to vi)

Grand Total
(11D} (Dom. (i) + 537.00 537.00
Ind. (ii))

St Pi 1 )
Ng. ﬁggza Discharge Qty

Total Waste Water Disposal 0

Boiler Blow Down, Cooling Tower Blowdown,
1 Recycle Domestic for Gardening, Preparation of Lime |537.00
Slurry, Scrubbing System, Column Flushing

Grand Total 537.00

13. State whether you have any treatment plant for industrial, domestic or
combined effluents.
Yes / No

Declaration::

14.1/We declare that the above furnished information is true and correct
to the best of my/our knowledge. 1/ We am/are aware that furnishing
any wrong information is punishable under Section 42(f) of the Water
(Prevention & Control of Pollution) Act, 1974.

15.1/We hereby submit that in case of any change from what is stated in
this application in respect of raw materials, products, process of
manufacture and treatment and/or disposal of effluent, emission,
hazardous wastes etc, in quality and quantity; a fresh application for
Consent shall be made and until the grant of fresh Consent is granted, no
change shall be made. I/ We am/are aware that the violations of Section
25 attract penal provisions under the relevant provisions of the Water
(Prevention & Control of Pollution) Act, 1974.

16.1/We herewith submit an affidavit on the basis of which consent for
establishment will be issued to me/us and I/We will be held responsible
under Section 45(A) of the Water (Prevention & Control of Pollution) Act,
1974 or any misleading/wrong representation.

17.d) I/We undertake to furnish any other information within one month
of its being called by the State Board.

Yours
faithfully,
SHREE BHAGWATI BUILD INFRA PVT. LTD.
Authentic Signature ; j
Name of the applic £

Designation : (3¢ ol
Address: - \\2 , LToDhnL
Uxvéynp i Tow Bl

Ao e Ame
o Ve~V S

Authorised Signatory
Lz
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Note : *Strike out which is not relevant

GPCBID: 76360, InwID: 109000637,
Print by: 76360
Print Date: 18/12/2025 11:41:39
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Hazardous Waste Report

Schedule -
Sr Caxgsotgy A %tr}lllt/ Authorization Level Remark
Name
0.005 MT Per Annum Generator - Collection -
[-51- 0.005 |Storage - transport Recycling Captive
1 Used or MT Per | Utilization (Within Plant)
Spent Oil | Annum And

4500.000 MT Per Annum Generator -

I-353-
45000 | ¢ o llection - Storage - transport Recycling

Chemical

2 | sludge from O(I))xT Captive Utilization (Within Plant)
waste water | , .o And

treatment

GPCBID: 76360, InwID: 109000637, Print by:
76360
Print Date: 18/12/2025 11:41:35 SHREE BHAGWATI INFRA PVT. LTD.

uthorised Signatory
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Naishal H.Shah
B.Com.,FCA., CS (Inter)

612

N H Shah & Co.

TO WHOM SO IT MAY CONCERN

M. : +91 98981 08009
0.:+9179 4030 8856

This is to certify that, M/s. SHREE BHAGWATI BUILDINFRA PRIVATE LIMITED Located at Un-
surveyed Land near Lakhpat, Sayra, Mudhan and Zara villages in Lakhpat Taluka of Kutch District of
Gujarat has made investment in fixed assets as under:

Sr.No. | Name of Particulars | Cumulative Capital | Proposed actual | Total  Capital
Investment (without | Capital Investment | investment
Depreciation) (without Depreciation) | (without
up to latest CTE/CCA in | For this CTE/CCA | Depreciation)
amount (Rs. in lakhs) application amount | amount (Rs.in
(Rs. in lakhs) lakhs)
1 Land & Building 3000.00 0.00 3000.00
2 Plant & Machinery | 4000.00 500.00 4500.00
3 Miscellaneous 500.00 0.00 500.00
Total 7500.00 500.00 8000.00
(Rs.Eighty
Crores Only

The above details of investment is considered purely on the basis of documents, information and
explanation provided to us by the firm and verification of documents made by us.

All figures mentioned above are pertaining to capital investment. The capital investment including
Land & Building, Plant & Machinery and Miscellaneous cost without depreciation shall be considered

as per books of account/Audit report.

FOR N H SHAH & CO.

NAISHAL SHAH
PROPRIETOR
M No. 132018

UDIN No. 25132018BMHFFE7527

Date: 11-09-2025

302, Shivam Complex, Near National Handloom, Law Garden, Ahmedabad-380 006. Email : naishal612@gmail.com
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BRIEF DESCRIPTION OF MANUFACTURING PROCESS

Process Flow Chart: Liquid Bromine

, EFFLHENT
TOETP
Feed Bittern >
Acid » S5TO Bromine Liquid Bromine
Chlorine » »
Steam >

Process description:

This process description is based on the enclosed process flow sheets 1 and2.The whole process is
designed for a typical operation procedure of bromine production plant.

STEP-1 :-PRIMARY PROCESS:FES PROCESS (FLOW SHEET-1)

Process descripfion:

First of all feed bittern of min 0.2/0.8 GPL to be acidified maintain 2-3 PH by the dosing of Hcl
(available)/Hcl.

After the bittem circulation oxidized to 90% in oxidation tower chlorine gas feeding started with
required ratio based on sulphur gas available ratio.

The reaction mass blow out by the blower form mist produces free bromine absorbed by spray
of process/sea water form HBr (ML) of upto25/100 GPL. The ML collected from absorber and
transfer for storage /use via ML day tanks.

Itis a cold continuous process to Enrich bittern of higher GPL use as a raw material for Bromine
production.

REACTION:
(Bittern) MgBr2+cl2+SO2-oxidation>HBr (Product)+Effluent(Mgcl2+Hcl+Free bromine+H20)

Since, it is a patent technology process detail technology not shared by any technology
supplier.

93



614

STEP-2 Brominestrippingcolumn C1010(Steaming out process- STO)

The bromine stripping column C1010 is split into two regions.

In the upper section (reaction zone) of column C1010 the bromide is treated with
chlorine(oxidizing agent).This procedure leads to the formation of elemental bromine and the
corresponding pieces(chloride)appropriate to the following reaction equation:

Cl; +2HBr—>Br, +2HCl

In the lower section of column C1010 the formed bromine is stripped off from the Hydrogen
bromide solution using a certain amount of live steam which forms a low boiling azeotropic
bromine/water mixture.

The zoetrope bromine/water mixture leaving column C1010 will be condensed in heat exchangers
E1012A/B.

The resulting condensate from both condensation lines is collected in separator vessel D1019
where the crude bromine (heavy phase)is separated from the aqueous phase.

Due to non-condensable components in the distillate flow coming from columns C1010 a specific
amount of bromine won’t condense at existent cooling water temperature in condensers
arrangement E1012A/B. Therefore, the glass stream is leaded in to a second condenser E1017
which operates at lower temperature to reduce bromine amount in vet gas. Remaining vent gas is
led to scrubber C1020 where bromine loss is reduced to a minimum by absorption in cold feed
bittern.

The aqueous phase (light phase) in separator vessel D1019 will be returned to column C1010 while
the crude bromine (heavy phase) is flowing by gravity to purification columnC2010.

PurificationcolumnC2010

The process of bromine purification is based on the physical properties of the ternary system
bromine/chlorine/water.

Crude bromine coming from separator D1019 will be fed to the top of column C2010 comprising
packing sections. Water and chlorine can be stripped out of bromine using
strippingcolumnC2010withreboilere2011at the bottom ofcolumnC1020.

Water and chlorine will be enriched in the upper part of the stripping column and leave
columnC2010 with an excess of bromine vapors to condensersE2012A/B. The partially condensed
liquid is then returned to separator D1019 where the above-mentioned separation will start again.
The purified bromine will be removed from column C2010 in the bottom and condensed in a heat
exchangerE2032.
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VentgasscrubberC1020

All vent gases from the condenser E1012 and E2012 are leaded to the vent gas scrubber
C1020.ScrubberC1020is operated with cold Effluent by passed from the main feed flow.

To treat all incoming vent gases in a counter current manner the liquid phase is fed to the top
ofscrubberC1020.

Neutralisation

The effluent is neutralized in a tank. For Neutralization an aqueous solution of Calcium hydroxide is
used.

Also, the vent coming out the scrubber column C1020 is neutralized in a caustic scrubber unit
(provided by client) comprising a scrubber, pump and cooler, due to remove heat of reaction. For
neutralization an aqueous solution of sodium hydroxide and sodium this sulfates used as well.

All the chlorine vent and leakage arrested and neutralized in chlorine scrubber connected to
chlorine unit.

Any leakage of chlorine and bromine detected by detectors placed at various location of the plant
based on range & requirements.
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Equipment Bromine plant:

616

Materials:

GL Borosilicateglass

GLS Glasslinedsteel

FRP Fiberreinforcedplastic

CS Carbonsteel

TA Tantalum

PVDF Polyvinyl difluoride

PP Polypropylene

SiC Siliconcarbide

Ti Titanium
EquipmentList(accordingtoflowdiagramsNo.1 & 2)

Iltem Description Materials Scope
C1010 1 ReactionColumn GL/PVDF/Ti DDPS
E1012A/B 2 Condenser GL/PTFE DDPS
D1019 1 Separatorvessel GL/PTFE DDPS
E1017 1 Guardcondenser GL/PTFE DDPS
C1020 1 Scrubbercolumn GL/PVDF/PTFE DDPS
C2010 1 PurificationColumn GL/PTFE DDPS
E2011 1 BromineReboiler TA DDPS
E2012A/B 2 BromineCondenser GL/PTFE DDPS
E1032 1 Brominecooler GL DDPS
P1016 1 Effluent pump PVDFcastiron  Client
E1013 1 preheater Ti/Pd Client
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617 Annexure-R8

— GUJARAT POLLUTION CONTROL BOARD

—_——— Kutch West, Katira Commercial Complex-1, First Floor , Near Income Tax office,
e I o
| Manglam Char rasta ,Sanskar nagar,,
. BHUJ - 370 001,
Inspection Report (T) (02832) 250 620
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

No.: GPCB / KUTCH WEST / PCBID-76360 / 29580-06/01/2026

1. Industry Details . Shree Bhagwati Buildinfra Pvt. Ltd.
PLOT NO:unsurveyed land, unsurveyed land, at Mota rann,
Kutch, Mudhan - 370001 DIST: Kutch West, TAL: Bhuj

2. Scale & Category : Medium/Red

3. Production Date . 01/04/2020

4. Date & time of visit : 30/12/2025 12:45, (Inspection ID : 898222)
5. Person Contacted : Dhirendrakumar Gaurav - Sr. Mgr. Prod.

6. Type of Inspection : APP

7. Field Observations (Crux)

Type Details

~ 06/01/2026 Unit is visited wrt CCA Fresh application. Unit has proposed
production of Bromine - 1250 MTM & Salt - 500000 MTM. Unit has valid CTE
- 120568 upto 16.06.2029 & CTE - 148869 upto 20.08.2032 for the same.
General Unit has uploaded the raw material details, manufacturing process in XGN.
Unit has installed the bromine plant and salt pans. During visit, Plant is
found in operation., Entry By NRO MR. KISHAN JIVANBHAI DESAI

MR. RAJENDRASINH RAJABHAU GAEKWAD

~ 06/01/2026 Unit has proposed brine consumption of 48400 KLD. Unit has
proposed total water consumption of 2542.5 KLD. The total water proposed
shall be treated in RO based DM plant, from which 508 KLD permeate shall
be used for industrial purpose & 25 KLD permeate shall be used for
domestic purpose. The reject 120 KLD shall be used for lime slurry
preparation and rest 1889.5 KLD shall be used for salt washing. Unit has
proposed 532 KLD generation of industrial wastewater, which shall be
treated in ETP along with brine and discharged into solar evaporation pond
and shall be reused back in process. Unit has provided ETP comprising of
primary treatment. During visit, ETP is found in operation. One sample is
collected from the final outlet of ETP. Unit is instructed to provide flowmeter
at the ETP inlet and outlet. Generated domestic wastewater - 5 KLD is
proposed to be treated in STP and treated domestic wastewater shall be
discharged for plantation and gardening within premises. During visit, STP is
found under installation. Unit is instructed to submit time bound action plan
for the completion of the same., Entry By NRO MR. KISHAN JIVANBHAI
DESAI

MR. RAJENDRASINH RAJABHAU GAEKWAD

Water

~ 06/01/2026 Unit has proposed fuel consumption lignite - 45.6 MTD & HSD
-4320 LPD. Unit has installed proposed boiler of 5 TPH and 1 TPH. Unit has
provided APH + Dust Collector + ESP + Water Scrubber (Common) + Stack
(Common) with 5 TPH boiler. Unit has provided Dust Collector + Water
Scrubber (Common) + Stack (Common) with 1 TPH boiler. Lignite is used in
boiler. Unit has yet not connected ESP with 1 TPH boiler as per the CTE.

GPCBID: 76360, InspID: 898222, Print by: 650 Print Page 1 0Of 3
Date: 06/01/2026 10:35:38
889D2F20-831E-46DC-A661-65D3DBCBDOF6
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— GUJARAT POLLUTION CONTROL BOARD

—_——— Kutch West, Katira Commercial Complex-1, First Floor , Near Income Tax office,
o i o o
L4 Manglam Char rasta ,Sanskar nagar,,
. BHUJ - 370 001,
Inspection Report (T) (02832) 250 620
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Unit is instructed to clarify regarding the same. During visit, 5 TPH boiler is
found in operation and 1 TPH boiler is not found in operation. One flue gas
_ sampling is carried out with the stack attached to 5 TPH boiler. Unit has
Air installed the proposed process stacks attached to Reaction vessel and feed
enrichment section stack. Unit has provided two stage packed column
scrubber as APCM with reaction vessel and packed column scrubber with
feed enrichment section stack. During visit, process stack sampling is
carried out with the stack attached to reaction vessel. Unit is instructed to
provide stack monitoring facility at process stack - feed enrichment section
stack. During visit, all provided APCM are found in operation. Unit has
proposed DG sets 500 KVA - 3 Nos., 650 KVA - 2 Nos. & 125 KVA - 2 Nos.
Unit has installed 500 KVA and 650 KVA DG set., Entry By NRO MR.
KISHAN JIVANBHAI DESAI

MR. RAJENDRASINH RAJABHAU GAEKWAD

~06/01/2026 Unit has proposed Used oil - 0.005 MTA and Chemical sludge
from wastewater treatment - 4500 MTA as HW. Used oil shall be reused as
lubricant and ETP sludge shall be reused back in plant. During visit, No
stock of HW is found stored., Entry By NRO MR. KISHAN JIVANBHAI
DESAI

MR. RAJENDRASINH RAJABHAU GAEKWAD

Hazardous

8. Details of samples taken during inspection :

Sr. | Sample | Collect Date Color & PH Field Collect LAB
No. Type Condition |Range| Observation | Charge
1 A 31/12/2025 | 25ml for each (480 Lit| Sample is 13100 KUwW
gas for collected

PM, from the
60 Lit. | common
for stack
S02 & |attached with
1142 | 5TPH & 1
ml for | TPH Boiler.
NOx |5 TPH Boiler

with APH +
DC+ ESP +
WS isin
operation
during
sampling.
2 A 31/12/2025 [50mlI DM Water (2 LPM 3500 KUW
for HCI & Br2, |for 10
100ml M.O. for [Minute
Ci2 s
GPCBID: 76360, InspID: 898222, Print by: 650 Print Page 2 Of 3

Date: 06/01/2026 10:35:38
889D2F20-831E-46DC-A661-65D3DBCBDOF6
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GUJARAT POLLUTION CONTROL BOARD

Kutch West, Katira Commercial Complex-1, First Floor , Near Income Tax office,

Inspection Report

Manglam Char rasta ,Sanskar nagar,,

BHUJ - 370 001,

(02832) 250 620

T
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section ?0 of EP Act 1986)

3

W

31/12/2025

Colorless

@7-
8 on
pH
Strip

960

KUW

9. Instructions given during inspection:

Sr. No. View Instruction Type Of Instruction
1 During visit, STP is found under installation. Water
Submit time bound action plan for the completion
of the same.
2 Provide flowmeter at the ETP inlet and outlet. Water
3 Provide stack monitoring facility at process stack - [Air
feed enrichment section stack.
4 ESP is not connected with 1 TPH boiler. Clarify.  [Air

10. Inspection Team :

MR. KISHAN JIVANBHAI DESAI
MR. RAJENDRASINH RAJABHAU GAEKWAD

GPCBID: 76360, InspID: 898222, Print by: 650 Print

Date: 06/01/2026 10:35:38
889D2F20-831E-46DC-A661-65D3DBCBDOF6

Page 3 0Of 3
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GUJARAT POLLUTION CONTROL

ANALYSISREPORT FOR BOARD

AIR KUTCH WEST, KATIRA COMMERCIAL COMPLEX-

1, FIRST FLOOR , NEAR INCOME TAX OFFICE,

Sample ID:500136 MANGLAM CHAR RASTA ,SANSKAR NAGAR,,

BHUJ- 370 001, (T) (02832) 250 620

Test Report No. : 9767 Date: 02/01/2026

1. Name of the Customer
2. Address:

3. Type of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding
8. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposa

12. Ultimate Receiving Body

13. Temperature on Collection

: Shree Bhagwati Buildinfra Pvt. Ltd.

: unsurveyed land, at Motarann, Kutch - , Village: Mudhan Tal: Bhuj Dist:

Kachchh Pin: 370001

:REP

1 4705 - MR. KISHAN JVANBHAI DE

: 25 ml each

: 7710605

: 30/12/2025 14:00 to 30/12/2025 14:10 & 31/12/2025
: 31/12/2025 & 02/01/2026

: From Process Stack attached to Reaction Vessel

: Two Stage Packed Column Scrubber

: 40 & pH Range on pH Strip : 2 LPM for 10 Minutes

14. Carboys Nos : Barcode
15. Parameters 13
Sr Parameter Unit Test Method Result
1| 7-HCL-Stack MG/NM3 | Argentometric 3.08
2 | 24 - Cl2-Stack * MG/NM3 | 1S5182 (Part XIX) 1982 R.1998 6.72
94 - BR2-Stack

3| (Bromine) MGINM3 | - 112

Laboratory Remarks : --------- By:521-H M Sorathia, SO Dt.: 02/01/2026

H M Sorathia, SO

100



14. Carboys Nos : Barcode
15. Parameters 16
Sr Parameter Unit Test Method Result
1| 1- Temperature Centigrade | IS: 3025 (Part — 9) — 1984(Reaffirmed 2006) 28
2|2-pH pH Units | 4500 H+ B APHA Standard Methods 23rd edi.2017 6.56
3| 3- Colour Pt.Co.Sc. | 2120 B APHA Standard Methods 23rd edi. 2017 Colorless
4| 11 - Suspended Solids | mg/I Gravimetric method. (2540 D APHA Standard Methods 22nd edi.)2012 96.0
5 | 13- Ammonical mg/! 1).Titrimetric method (4500 NH3 B & C APHA Standard Methods 22nd 6.72
Nitrogen edi.)-2012 '
; Liquid — Liquid Partition Gravimetric method. (5520 B APHA Standard
6| 36- Qil & Grease mg/| Methods 22nd edi )-2012 ( 24
Laboratory Remarks : -------------- By:521-H M Sorathia, SO Dt.: 02/01/2026

621

GUJARAT POLLUTION CONTROL

ANALYSISREPORT FOR

WATER / WASTE WATER SAMPLE
Sample ID:500137

BOARD

KUTCH WEST, KATIRA COMMERCIAL COMPLEX-1, FIRST

FLOOR , NEAR INCOME TAX OFFICE, MANGLAM CHAR

RASTA ,SANSKAR NAGAR,, BHUJ - 370 001, (T) (02832) 250

620

Test Report No. : 9766

Date: 02/01/2026

1. Name of the Customer
2. Address:

3. Type of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding
8. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposal

12. Ultimate Receiving Body

13. Temperature on Collection

: Shree Bhagwati Buildinfra Pvt. Ltd.

: unsurveyed land, at Motarann, Kutch -, Village: Mudhan Tal: Bhuj Dist:

Kachchh Pin: 370001

. REP

1 4705 - MR. KISHAN JVANBHAI DE

:5Ltrs.

: 7025418

: 30/12/2025 14:25 to 30/12/2025 14:25 & 31/12/2025
: 31/12/2025 & 02/01/2026

: Final Outlet of ETP

:Yes

: Evaporation Pond

: 28 & pH Range on pH Strip: @ 7 - 8 on pH Strip

H M Sorathia, SO

Note :

a ks~ wb

N o

The results refer only to the tested samples and applicable parameters. Endorsement of productsis neither inferred nor implied.
Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.
This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
The Board is not responsible for the authenticity for the samples not collected by the Board' s officials.
Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to Gujarat jurisdiction

only.

Permissible Limits : as per Schedule VI of EPA Rules, 1986 as ammended by second and third amendment 1993 for Effluents.
Physicochemical and microbiological parameters, Std. Methods for water and waste water-24th Edition by APHA.
Bioassay test (toxicity) —1S:6582: part-2: 2001; Reaffirmed 2007.
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GUJARAT POLLUTION CONTROL

ANALYSISREPORT FOR

Ll'est Report No. : 9768

1. Name of the Customer
2. Address:

3. Type of Sample

4. Sample Collected By

5. Quantity of Sample Received

6. Code No. of the Sample

7. Date & Time of Collection & Inwarding
8. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposa

12. Ultimate Receiving Body

13. Temperature on Collection

AIR
Sample 1D:500135

BOARD

KUTCH WEST, KATIRA COMMERCIAL COMPLEX-

1, FIRST FLOOR , NEAR INCOME TAX OFFICE,

: Shree Bhagwati Buildinfra Pvt. Ltd.

MANGLAM CHAR RASTA ,SANSKAR NAGAR,,

BHUJ - 370 001, (T) (02832) 250 620
Date: 02/01/2026

: unsurveyed land, at Motarann, Kutch - , Village: Mudhan Tal: Bhuj Dist:

Kachchh Pin: 370001
: REP

14705 - MR. KISHAN JVANBHAI DE

: 25ml each for SO2 and NOx
1 9340355

1 30/12/2025 13:15 to 30/12/2025 13:45 & 31/12/2025

1 31/12/2025 & 02/01/2026

: From Common Stack attached to 5 TPH & 1 TPH Boiler

: Lignite
:APH + DC+ ESP + WS
: 22310039

: 92 & pH Range on pH Strip : 480 Lit for PM, 60 Lit. for SO2 & 1142ml for

NOx
14. Carboys Nos : Barcode
15. Parameters 13
Sr Parameter Unit Test Method Result
1| 1-PM-Stack MG/NM3 | IS: 11255 (Part — 1), 1985 (Reaffirmed 1999) 48
2 | 3- S02-Stack (PPM) PPM IS: 11255 (Part — 2), 1985 (Reaffirmed 2009) 68.8
3| 29 - NOX-Stack PPM 1S:11255(Part-7), 2005 0.86
Laboratory Remarks : ---------- By:521-H M Sorathia, SO Dt.: 02/01/2026

H M Sorathia, SO
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- . ANNEXURE “A”
(See rule 3)

Annexure-R9

Application for obtaining information under
The Right to Information Act 2005

To: oy e
Gujarat Pollution Control Board G.RPOA L. 3 (u}ﬁ a
Regional Office, Kutch-West, L2199

. : Inward No=. .S ot
Katira Commercial Complex-1, “‘f&, Yoo
Nr. Manglam Cross Road, Sanskar Nagar, Datei-. ” E- 2@%
Nr. Income Tax Office, e
Bhuj — 370001 (Gujarat) FION i e

Subiject: Request for information under the Right to Information Act, 2005, regarding

certified copies of the orders/consents granted to Shree Bhagwati Build Infra
Private Limited. ”

Respected Sir/Madam,
1. FULL NAME OF APPLICANT: MR. PREMAL VYAS

2. ADDRESS: D-159, Shreyansnath Society, Nr. Vyas Vadi, Kathwada Road, Naroda,
Ahmedabad-382330 (Gujarat)

3. Whether belonging to the below poverty line category: Yes

4. Whether a citizen of India: Yes. I am a ‘Citizen’ of India, and I am asking for the
information as a ‘Citizen’.

5. PARTICULARS OF INFORMATION REQUIRED:

I desire the following details relating to
Private Limited:

Shree Bhagwati Build Infrg

The copies of
(a) The latest Consent to Establish, and

(b) The latest Consent to Operate/Consolidated Consent and

Authorisation, J gt
- granted by the GPCB for the plant/project/factory located in the
pero ) Greater Rann of Kutch, Gujarat.
=

6. I request that the information be provided to me in the form of certified copies,
and If possible, in electronic format (PDF) to the email address mentioned below,

or provide us with the information through registered post at the address
mentioned above,

7. If the information requested is availabie jn any form, I would like the copies to be
provided at the earliest convenience. In case the information is denied, kindly

provide the reasons for the same, as stipulated under Section 4(1)(d) of the RTI

Actﬂ -
Page 1 of 2
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8. I have fixed the non-judicial stamp of Rs. 20/-. Furthermore, I
agree to pay the required fee for obtaining ali the above information and details.

9. I state that the information sought does not fall within the restrictions contained
in the Right to Information Act, 2005, and to the best of my knowledge, it pertains
to your office.

— -

10.Kindly refer to the reference number mentioned below in your communications.

Declaration of the Applicant:
The information given by me in this form is true, and I am solely responsible for its accuracy.

Thank you for your prompt attention to this matter.

E-mail: premalvi986@gmail.com

Place: Ahmedabad g;r(f&/ -
Date :08-12-2025 Signature of the applicant
Ref.: 25/02 s - (PREMAL VYAS)

Page2 of 2
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Supply and /or rejection of information to the applicant By RPAD
From:
Public Information Officer
Gujarat Pollution Control Board,
Regional Office, Kutch(West)
Katira Complex-1, Manglam Char
rasta, Sanskar nagar, Bhuj-Kutch

NO: GPCB/KUTCH-W/RTI/2025-26/1D-45/ G003 Date: { 4 JAN 2026

To,

Mr., Premal vyas,

D-159, Shreyanshnath Society,
Nr.vyas vadi, Kathwada, Road,
Nareda, Ahmedabad-382330

This is with reference to your application dated 08/12/2025 received here on 11 /1272025

which is requesting for supply of information/documents under the Right to Information Act,
2005.

. . .
I ALY -
I .

Point Information Sought For Applicable Section/Sub Section for
no. rejection
01 I desire the following relating to Shree |(a) Total of 04 (Four) pages of information
Bhagwati Build Infra Private Limited requested by your application are
The Copies of included herewith Annexure-01 (Page

(a) The Latest Consent to Establish and No.01 to 04)
(b) The Consent to Operate/Consent |(b) NIL

and Authorization,
-granted by the GPCB for the
plant/project/factory located in the
Greater Rann of Kutch, Gujarat.

4. 1f you are aggrieved by the above decision, you may prefer an appeal to Appellate Authority

within thirty days from the date of receipt of the decision.
/_ L
Public Information Officer and

Regional Officer-Kutch (west)

Gujarat Pollution Control Board
Name & Address of the Appellate Authority
Shri. M.R. Makwana
First Appellate Authority and
Senior Environment Engineer
Gujarat Pollution Control Board
Paryavaran Bhavan, Sector -10A,
Gandhinagar-382010
Telephone No: 079 - 23232152
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Annexure-Ol .
L Page No0J 00
GUJARAT POLLUTION CONTROF BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

b
e i
ke
= GANDHINAGAR - 382010,
GPCB (T) 079-23232152
By R.P.AD,
Amendment to Consent to Establish (NOC)
CTE — 148869
NO: PC/CCA-KUTCH-1397/ GPCBE ID-76360/ Date; /10/2025
To
Mfs. Shree Bhagwati Buildinfra Pvt. Ltd.,
Unsurveyed Land, at Mota rann,
NMudhan- 370 001,
Tal: Bhuj, Dist: Kutch.
Subject : Amendment to Consent to Establish (CTE).
Reference : Your CTE-Amendment Application Inward ID- No. 109001413 dated
2110812025,

In exercise of the power conferred under section-27 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Contral of Pollution)-
1981 and Authorization under rule 6(2) of the Hazardous & Other Waste (Management &
Transboundary Movement) Rules-2016 & as amended framed under the Environmental
{Protection) Act-1986 and without reducing your responsibility under the said Acts/Rules in
anyway; the Board is empowered to amend consent order conditions. Accordingly, CTE
Amendment is granted for addition of D.G. Set in place of existing D.G. Sets in existing
industrial plant located at Unsurveyed Land, at Mota rann, Tal: Bhuj, Mudhan- 370 001, Dist:
Kutch with following condition; -

1. This order shall be read as CTE-Amendment order no. 148869 dated 25/09/2025 and valid

up to 20/08/2032.
2. There shall be no change in existing products and its capacity, due to CTE-Amendment.

SUBJECT TO THE FOLLOWING SPECIFIC CONDITIONS:

1. There_qh'éll be no change in existing quantity of water consumption, waste water
generation & ifs mode of disposal & Hazardous waste generation & its mode of disposal,
due {0 CTE-Amendment.

2. Industry shall not carry out any activity which may attract provisions of EIA Notification-
2008,

3. No ground water shall be withdrawal without prior NOC of CGWA as per Hon'ble NGT
order.

4. Industry shall obtain fresh water from valid source having permission of the competent
authority.

3. Industry shall manage Solid Wastes generated from industrial activities as per Solid
Waste Management Rules-2016 (solid waste as defined in Ruie-3(46)).

8. Industry shall take adequate measures to control fugitive emission due to storage,

handling and transportation of raw materials/and producis.
U ' .3,: < B 8
) s Page 1 of 4
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ar, Stack attached to St_ack | ARGH Parameter P?rrplssmie |
No | - height | N fimit |
Existing T :‘
1. 1 Boiler (1 TPH) 'ESP & [PM™ 150 mg/Nm®
- P 58 mir | water S0, 100 ppm
2. | Befler (5TPH) | lsoubber [NOx | 50ppm |
3 D.G. Set (3 nos., 1256 KVA T —
each)
1 < K
i D.GSef (3 nos., 25 KVA To be removed
| each) e ]
Probosed :
"' D.G. Set (3 nos., 500 KVA [ 1 Acoustic |
- each) | F1me lenclosure 5 ’
"D.G. Set (2 nos., 650 KVA | i Acoustic | -V 150 mg/Nm
o I 11 mtr S0, 100 ppm
' each) ! enclosure NO 50 i
. = ; oy X
7. [LG. Set (2 nos., 125 KVA M mtr Acoustic ’Jtt@.%ué‘aasa@a
g each) B ~enclosure i -
h —_— 5 @ " R PN 3 .q_u Lfﬂ, Q’lmﬂ@, .
& GPCB, KUTCH-WEST
)
L
0»1)'

627

3. CONDITIONS UNDER AIR ACT 1981;

3.1 The following shall be used as a fuel in Boilers & D.G. Sets respectively,

L :nL(‘XﬂT@" 61

£age No.¢ 2 Yool

i
H
I

. | I . _ Quanmtity ~ "7 °
N; Utility | Fuel oltir After GTE-
- b LTS 4 Amendment
il Boiler (1 TPH)™ ! . S B
2| Boiler (5 TPH)“_*_E C_I-cfll Ll_gf{t,e,__ | 1.9 MT/Hr 1.9 MT/Hr
(3. | D.G. Set (3 nos., ' [
125 KVA each) HSD .
. e e 4 295 Liter/Hr -
i 4. D.G. Set (3 nos,, HSD
; 25 KVA each) - e o B
I8, D.G. Set {3 nos., HSD _ 1880 Liter/Day
i._..|300KVAeach) 1 T - .| ___ each
. 6. D.G. Set {2 nos, HSD _ 1820 Liter/Day
| 650 KVA each) J each
7. [DG. Set @ nos.,| . T N
{. 126 KVA sach) H_SD ] | - 720 Liter/Day each :

soged

3.2 The applicant shail install & operate air poliution control system efficiently in order to

achieve prescribed norms.

3.3 The flue gas emission through stack attached to Boilers & D.G. Sets shall conform to

the following standards.

Page 2 of 4
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Annexure-
Page No. 03 tool
GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,
’ GANDHINAGAR - 382010,
(1) 079-23232152

3.4

" 4, GENERAL CONDITIONS:

The process gas emission through. stack attached to Reaction Vessel & Feed
Enrichment Section Stack shall canform to the following standards.

T T - - 1 = e }
gz : S;;i';ed - }Stack height' AFCY ,Parametsir[PI?r:EﬁS'b'e i
fExistng T T — T
T oA : T HCI 20 mg/Nm?¥ |
;' 1 = 5:?:;'?” l 12 mtr i Pa%(gr%g;;mn . Chlorine : 9 mg/Nm?
i | | | Bromine | 2 mgiNm® '
i Feed HCI 20 mg/Nm®
5 | Enrichment Bt Packed Column | Chiorine | 9 mg/Nm?
i Section Scrubber Bromine | 2 mg/Nm®
. Stack S S 502 | 50mgiNm®

The concentration of the foltowing parameters in the ambient air within the premises of
the industry shall not exceed the limits specified hereunder as per National Ambient Air
Quality Standards issued by MoEF & CC dated 18" November-2009.In addition to
following parameters Industry shall also carry out AAQ monitoring of all other
applicable parameter as per MoEF notification dated 18/11/2009 and submit the report
to the Board.

Sr. | | Time Weighted | Concentration  in
No. | PRINEsL _ | Average Ambient air in ug/M* |
f - ' Annual 5 '
15 SuphuDiowda (50 | 24bows | a0 L
: - Annual 40 i
2. | Nitrogen Dioxide (N?z) 24 Hours. | 30 ‘
3 Particulate Matter Annual 60
" | (Size less than 10_um) or PM;, 24 Hours 100
4 Particulate Matter Annual 40
" (Size less than 2.5 pm) or PM 5 24 Hours 60

The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring
the air emissions and the same shall be open for inspection tofand for use of Board's
staff. The chimney(s) vents attached to various sources of emission shall be designed
by numbers such as S-1, $-2, efc. and these shall be painted/ displayed to facilitate
identification.

The industry shall take adequate measures for contro! of noise levels from its own
sources within the premises g0 as to maintain ambient air quality standards in respect

of noise to less than 75dB(A) during day time and70 dB (A) during night time. Daytime

is reckoned in between 8a.m. and10 p.m. and nighttime is reckoned between 10 p.qm.
and 6 a.m. Q,uq_é]_b{ltf ﬂ&a S6Ul
wRdaniad.

. C
4.1 Any change in personnel, equipment or working conditions as mention%(? in the consents

form/order should immediately be intimated to this Board.

4.2 The waste generator shall be totally responsible for (i.e. Collection, storage,

transportation and ultimate disposal) of the wastes generated.

Page 3 of 4
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AL inure- 0
Page No. gy o 04

43 Records of waste generation, its management and annual return shall be submiited to
Gujarat Pollution Control Board in Form — 4 by 30th June of every year, if applicable.

4.4 In case of any accident, details of the same shall be submitted in Form — 5 to Gujarat
Poliution Control Board.

4.5 Applicant shall comply relevant provision of "Public Liability Insurance Act-917, if
applicable.

4.6 Unit shall fake ali concrete measures to show tangible results in waste generation
reduction, voidance, reuse and recycle. Action taken in this regards shall be submitied
within 03 months and also along with Form 4, if applicable.

4.7 Industry shall have to display on-line data outside the main factory gate with regard fo
quantity and nature of hazardous chemicals being handled in the plant, including
wastewater and air emissions and sofid hazardous waste generated within the factory
premises.

4.8 Adequate plantation shall be carried out all along the periphery of the industrial premises
in such a way that the density of plantation is at least 1000 trees per acre of land and a

green belt of 10 meters width shall be developed.
For and on behalf of

Gujarat Pollution Cgontrol Board
U s

{M.R. Macwana)
Unit Head

xS visz datn
wiRAadad, -
GPCB, KUTCH-WEST

LS
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_ GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

-\ T ™~ GANDHINAGAR - 382010,

GPCB (T) 079-23232152

By R.P.A.D

In exercise of the power conferred under section-25 of the Water (Prevention and

Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of

Pollution)-1981 and Authorization under rule 6(2) of the Hazardous and Other Waste

(Management and Transboundary) Rules, 2016 framed under the Environmental
(Protection) Act-1986. This Board is empowered to Grant CC&A.

And whereas Board has received consolidated consent application inward no.
109000637 dated 18/12/2025 for the Consolidated Consent and Authorization (CC & A)
of this Board under the provisions / rules of the aforesaid Acts. Consents & Authorization
are hereby granted as under:

CONSENTS AND AUTHORISATION:

(Under the provisions /rules of the aforesaid environmental acts)
To,

M/s. Shree Bhagwati Buildinfra Private Limited,

Unsurveyed Land, at Mota rann, Kutch,

Mudhan, Tal: Bhuj,

Dist: Kutch- 370 001.

1. Consent Order No. AWH-153102 Date of issue: 31/01/2026.

2. The consents shall be valid upto 17/12/2030 for the use of outlet for the discharge of
treated effluent and emission due to operation of industrial plant for manufacturing of the
following items/ products: ‘

Sr. no. Product Quantity
1 Bromine 1250 MT/Month
2 Salt 5,00,000 MT/Month

Subject to specific condition:

1. Industry shallrnot carry out any activity which may attract the applicability of EIA
notification-2006 & its amendment.

2. Industry shall comply with circular of the Board dated 27/08/2021 regarding retrofitting
of emission control/ equipment in D.G. Set of capacity 125 KVA and above as per
system & procedure for emission compliance testing of Retrofit Emission Control
Devices (RECD) for D.G. Set issued by CPCB dated 01/02/2022 at the earliest and
submit compliance.

3..CONDITIONS UNDER THE WATER ACT:
3.1 Total water consumption 2542.5 KLD. Industry shall provide DM plant, out of
which
a. DM permeate, about 508 KLD, shall be used for industrial purpose & 25 KLD
shall be used for domestic purpose.
b. DM reject, about 120 KLD, shall be used for preparation of lime slurry &
remaining shall be used for salt washing in salt pan. /Lk)

110
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3.2 The quantity of the brine water consumption shall not exceed 48400 KLD.

3.3 Source of Water: - CGWA.

3.4 The quantity of the total water consumption for industrial purpose shall not exceed
2517.5 KL/Day

3.5 The quantity of the fresh water consumption for domestic purpose shall not exceed
25 KL/Day.

3.6 The quantity of industrial effluent generated from manufacturing process & other
ancillary operation shall not exceed 532 KL/Day.

3.7 The quantity of domestic waste water (Sewage) shall not exceed 5 KL/Day.

3.8 Industry shall operate Effluent Treatment Plant (ETP) adequately so that treated
industrial effluent shall conform to the following norms:

PARAMETERS PRESCRIBED LIMITS
pH 6.5t08.5
Temperature 40°C
Colour (Pt. Co. scale) in units 100 units
Suspended Solids 100 mg/L
Oil and Grease 10 mg/L
Phenolic Compounds 1 mg/L
Ammonical Nitrogen 50 mg/L

All efforts shall be made to remove colour & unpleasant odour as far as practicable
3.9 There shall be no discharge of industrial effluent. Treated effluent 48932 KLD (brine

water: 48400 KLD + Industrial effluent from process: 532 KLD), after necessary
treatment shall be discharged into solar evaporation pond & recycled in to process,
in order to achieve Zero Liquid Discharge.

3.10 Industry shall provide solar evaporation pond with leakage proof flooring and lining.

3.11 Industry shall provide fixed pipeline with flow meter for reuse of treated effluent & for
conveyance of treated effluent to solar pond and maintain its record.

3.12 Industry shall_provide fixed pipeline and flow meter for reuse/ recycling of treated
effluent and maintain its records at site.

3.13 Sewage shall be treated separately in establish STP with conform to the following
standards’ as per Hon.ble NGT order in the matter of OA No.1069/2018 dated

30/04/2019.

PARAMETERS GPCB NORMS

pH 5.5-9.0

Biochemical Oxygen Demand (BOD) 10 mg/L

Total suspended solids (TSS) 20 mg/L

Chemical Oxygen Demand (COD) 50 mg/L

Nitrogen =Total 10 mg/L

Phosphorous-Total 1.0 mg/L

(for discharge into Ponds, Lakes)

Fecal Coliform Desirable-100 MPN/100ml|
Permissible -230 MPN/100 ml

111



/

632
GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

3.14 Treated domestic effluent conforming to above standard shall be discharged on land
for gardening and plantation purpose within premises only. In no case waste water

shall be discharged outside premises.

3.15 Industry shall provide fixed pipeline network with flow meter for even distribution of

treated domestic effluent and maintain its record.

3.16 Disposal system for storm water shall be provided separately. In no circumstances

storm water shall be mixed with the industrial effluent.

4. CONDITIONS UNDER THE AIR ACT:

4.1. The following shall be used as fuel in Boilers and D.G. Sets respectively:

Sr. No. Utility Fuel Quantity
1. Boilers Coal/Lignite 1.9 MT/Hr
2. D.G. Set (2 nos.) (125 KVA) HSD 720 Liter/Day each
3. D.G. Set (2 nos.) (650 KVA) HSD 1950 Liter/Day each
4. D.G. Set (3 nos.) (500 KVA) HSD 1680 Liter/Day each

4.2. The applicant shall install air pollution control system in order to achieve emission

norms.

4.3. The flue gas emission through stack attached to Boilers & D.G. Sets shall conform

to the following standards.

Sr. | Stack attached [Stack Permissible
No to height APCM | Parameter| * it
1. | Boiler (1 TPH) 55 mtr |ESP & Water| PM 150 mg/Nm?®
. common | scrubber | SO: 100 ppm
2. | Boiler (5 TPH) stack (common) | NO 50 ppm
D.G. Set (2 nos.) Acoustic
3. 11 mtr
(D12GS KSV’:‘)(Z ; E:°'°s‘t’,'e PM 150 mg/Nm?
.G. Se nos. coustic
4. (650 KVA) 11 mtr Enclosure SO 100 ppm
- NOy 50 ppm
5 D.G. Set (3 nos.) 11 mtr Acoustic
"1 (500 KVA) Enclosure

4.4. The process gas emission through stack attached to reaction vessel & feed

enrichment section stack shall conform to the following standards.

Sr: Stack Stack Permissible

No | attached to |height APCM Parameter limit
Reaction Packed Column 3

1. Vessel 12 mir Scrubber PM 150 mg/Nm
Feed

2. | Enrichment 12 mtr Pacgggjgg);gmn PM 150 mg/Nm?®
Section Stack

4.5. The concentration of the following parameters in the ambient air within the premises
of the industry shall not exceed the limits specified hereunder as per National
Ambient Air Quality Standards issued by MoEF & CC dated 18th November-2009.In

112

addition to following parameters Industry shall also carry out AAWring of all

TNV

~Amna 2 AF O



633

other applicable parameter as per MoEF notification dated 18/11/2009 and submit
the report to the Board.

Sr. Pollutant Time Weighted Concentration in
No. Average Ambient air in pg/M?
. Annual 50
1. | Sulphur Dioxide (SO) 24 Hours 80
. L Annual 40
2. | Nitrogen Dioxide (NO) 24 Hours 80
3 Particulate Matter Annual 60
" | (Size less than 10 ym) or PM1o 24 Hours 100
4 Particulate Matter Annual 40
" | (Size less than 2.5 ym) or PM 25 24 Hours 60

4.6

4.7.

4.8

. The applicant shall provide portholes, ladder, platform etc at chimney(s) for

monitoring the air emissions and the same shall be open for inspection to/and for
use of Board’s staff. The chimney(s) vents attached to various sources of emission
shall be designed by numbers such as S-1, S-2, etc. and these shall be painted/
displayed to facilitate identification.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and70 dB (A) during night
time. Daytime is reckoned in between 6a.m. and10 p.m. and nighttime is reckoned
between 10 p.m. and 6 a.m.

. D.G. Sets Conditions

The D.G. Set shall have acoustic enclosure and shall comply with the standards
specified at Sr. no. 95 of Schedule-l of the rule-3 of E.P. Rules -1986 and Noise
pollution level as per the Air Act-1981.

D.G. Sets standards:-

The flue gas’emission through stack attached to D.G. Sets shall conform to the

following standards.

a) The-minimum height of stack to be provided with each of the generator set shall
beH=h + 0.2 (KVA) 1/2, where H= Total stack height in meter, h= height of the
building in meters where or by the side of which the generator set is installed.

b)> Noise from DG set shall be controlled by providing an acoustic enclosure or by
treating the room acoustically, at the users end.

¢) The acoustic enclosure or acoustic treatment of the room shall be designed for
minimum 25 dB (A) insertion loss or for meeting the ambient noise standards,
whichever is on the higher side ( if the actual ambient noise is on the higher side,
it may not be possible to check the performance of the acoustic enclosure/
acoustic treatment. Such circumstances the performance may be checked for
noise reduction up to actual ambient noise level, preferably, in the night time).
The measurement for insertion loss may be done at different points at 0.5 m from
the acoustic enclosure/room, and the averaged.
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d) The D.G. Set shall be provided with proper exhaust muffler with insertion loss of
minimum 25 dB (A).

e) All efforts shall be made to bring down the noise level due to the D.G. Set,
outside the premises, within the ambient noise requirements by proper siting and
control measures.

f) Installation of a D.G. Sets must be strictly in compliance with the
recommendations of the D.G. Set manufacturer.

g) A proper routine and preventive maintenance procedure for the D.G. Set should
be set and followed in consultation with the DG Set manufacture which would
help prevent noise levels of the DG Set from deteriorating with use.

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2)]
Form for grant of authorization for occupier or operator handling Hazardous waste

5.1
52

53
54

5.5

Authorization order No:-AWH- 153102 date of Issue: 31/01/2026.

M/s. Shree Bhagwati Buildinfra Private Limited, is hereby granted an
authorization based on the enclosed signed inspection report for generation,
collection, treatment, storage, transport of hazardous waste on the premises
situated at unsurveyed land, at mota rann, Mudhan, Tal: Bhuj, Dist: Kutch.

Sr. | Waste Quantity | Schedule/ | Facility
No Category '
1 Collection, storage &
Used/ Spent Oil 0.05 MTA 1-5.1 reuse as lubricate within
premises.
2 | ETP Sludge 4500 MTA | 1-353 | Collection, storage &
reuse back in plant.

The authorization shall be valid upto 17/12/2030.

The authorization is subject to the conditions stated below and such other conditions
as may be specified in the rules from time to time under the Environment (Protection)
Act-1986.

The authorization is granted to operate a facility for collection, storage within factory
premises transportation and ultimate disposal of Hazardous wastes as per condition
na:5.2 to the industry having valid CCA of this Board.

5.6 TERMS AND CONDITIONS OF AUTHORISATION

1.

2.

3.

The applicant shall comply with the provisions of the Environment (Protection) Act-
1986 and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of
an officer authorized by the Gujarat Pollution Control Board.

The persons authorized shall not rent, lend, sell, and transfer or otherwise transport
the hazardous wastes without obtaining prior permission of the Gujarat Pollution

Control Board. o

\
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10.

1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

635

Any unauthorized change in personnel, equipment or working conditions as
mentioned in the authorization order by the persons authorized shall constitute a
beach of this authorization.

The person authorized shall implement Emergency Response Procedure (ERP)
for which this authorization is being granted considering all site specific possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also
carry out mock drill in this regard at regular interval of time;

The person authorized shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Wastes and Penalty”

It is the duty of the authorized person to take prior permission of the Gujarat
Pollution Control Board to close down the facility.

An application for the renewal of an authorization shall be made as laid down in
rules 6(2) under Hazardous and Other Waste Rules, 2016.

The imported hazardous and other wastes shall be fully insured for transit as well
as for any accidental occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes
shall be maintained.

The hazardous and other wastes which gets generated during recycling or reuse
or recovery or pre-processing or utilization of imported hazardous or other wastes
shall be treated and disposed of as per specific conditions of authorization.

The importer or exporter shall bear the cost of import or export and mitigation of
damages if any. )

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from
time to time.

The waste generator shall be totally responsible for (i.e. collection, storage,
transportation and ultimate disposal) the wastes generated.

Records of waste generation, its management and annual return shall be
submitted to Gujarat Pollution Control Board in Form-4 by 30" day of June of
every year for the preceding period April to March.

In case of any accident, details of the same shall be submitted on Form-11to
Gujarat Rollution Control Board.

As per “Public Liability Insurance Act-91” company shall get Insurance Policy, if
applicable.

Empty drums and containers of toxic and hazard material shall be treated as per
guideline published for “Management & Handling of discarded containers”.
Records of the same shall be maintained and forwarded to Gujarat Pollution
Control Board regularly.

In case of transport of hazardous wastes to a facility for (i.e. treatment, storage
and disposal) existing in a State other than the State where hazardous wastes are
generated, the occupier shall obtain ‘No Objection Certificate’ from the State
Pollution Control Board or Committee of the concerned State of Union Territory
Administration where the facility exists.

Unit shall take all concrete measures to show tangible results in waste generation,
reduction, avoidance, reuse and recycle. Actions taken in this regard shall be
submitted within three months and also along with Form-4.
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21. Industry shall have to display the relevant information with regards to hazardous
waste as indicated in the Hon. Supreme Court’s Order in W.P. No.657 of 1995
dated 14" October, 2003.

22. Industry shall have to display on-line data outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the plant,
including wastewater and air emissions and solid hazardous wastes generated
within the factory premises.

SPECIFIC CONDITIONS:-
6.1 The authorized actual user of hazardous and other wastes shall maintain records of

hazardous and other wastes purchased in a passbook issued by the State Pollution
Control Board along with the authorization.

6.2 Handling over of the hazardous and other wastes to the authorized actual user shall
be only after making the entry in the passbook of the actual user.

6.3 In case of renewal of authorization, a self-certified compliance report in respect of
effluent, emission standards and the conditions specified in the authorization for
hazardous and other wastes shall be submitted to SPCB.

6.4 The occupier of the facility shall comply Standard operating procedure/guidelines
published by MOEF&CC or CPCB or GPCB from time to time.

6.5 Unit shall comply provisions of E-Waste Management Rules-2016.

6.6 The disposal of Hazardous Waste shall be carried out as per the waste
Management hierarchy.

6.7 The occupiers of facilities shall not store the hazardous and other wastes for a
period not exceeding ninety days. Prior permission of the Board shall be obtained
for extension of the storage period.

6.8 The occupier shall maintain the records of generation, sale, storage, transport,
recycling, co processing and disposal of hazardous waste and make available
during the inspection.

6.9 The transportation of the hazardous waste shall be carried out in GPS mounted
dedicated vehicles.

GENERAL CONDITIONS: -

7.1 Any change in personnel, equipment or working conditions as mentioned in the
consents form/order should immediately be intimated to this Board.

7.2 Applicant shall also comply with the general conditions given in annexure .

7.3 Whenever due to accident or other unforeseen act or ever, such emissions occur or
is apprehended to occur in excess of standards laid down such information shall be
forthwith reported to Board, concerned Police Station, Office of Directorate of
Health Service, Department of Explosives, Inspectorate of Factories and local body.

7.4 In case of failure of pollution control equipments, the production process connected
to it shall be stopped. Remedial actions/measures shall be implemented
immediately to bring entire situation normal.

7.5 The Environmental Management Unit/Cell shall be setup to ensure implementation
on and monitoring of environmental safeguards and other conditions stipulated by
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statutory authorities. The Environmental Management Cell/Unit shall directly report
to the Chief Executive of the organization and shall work as a focal point for
internalizing environmental issues. These cells/units also coordinate the exercise of
environmental audit and preparation of environmental statements.

7.6 The Environmental audit shall be carried out yearly and the environmental
statements pertaining to the previous year shall be submitting to this State Board
latest by 30th September every year.

7.7 The Board reserves the right to review and/or revoke the consent and/or make
variations in the conditions, which the Board deems, fit in accordance with Section
27 of the Act.

7.81In case of change of ownership/management the name and address of the new
owners/ partners/directors/proprietor should immediately be intimated to the Board.

7.9 Industry shall have to display the relevant information with regard to hazardous
waste as indicated in the Hon. Supreme order in w.p. no. 657 of 1995 dated 14"

October 2003.
For and on behalf of
GUJARAT POLLUTION CONTROL BOARD
\Y}
(M. R. Macwana)
Unit Head
NO: PC/ICCA-KUTCH-1997/GPCB ID-76360/ Date: - /02/2026
Issued to:

M/s. Shree Bhagwati Buildinfra Private Limited,
Unsurveyed Land, at Mota rann,

Mudhan, Tal: Bhuj,

Dist: Kutch- 370 001.
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Annexure-R11
=S By R.P.A.D.
NO: PC/ CCA- KUTCH- 1997/ GPCB ID- 76360/ 3 4 47 £o Date: - 22 104/2026

Correction in Consolidated Consent & Authorization order no AWH-153102 date of
issue 31/01/2026 (Under the provisions/rules of Environmental acts)

To,

M/s. Shree Bhagwati Buildinfra Private Limited,
Unsurveyed Land, at Mota rann, Kutch,
Mudhan, Tal: Bhuj,

Dist: Kutch- 370 001.

Subject - Correction in Consolidated Consent and Authorization- Renewal of this
Board.

Reference : Ihis office has issued CCA order no. AWH-153102 issued vide order no.
PC/CCA-KUTCH-1997/ GPCB ID-76360/893354 dated 13/02/2026.

In exercise of the power conferred under section-27 of the Water (Prevention and
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution)-1981 and Authorization under rule 6(2) of the Hazardous & Other VVaste
(Management &Transboundary Movement) Rules-2016 & as amended framed under the
Environmental (Protection) Act-1986 and without reducing your responsibility under the said
Acts/Rules in anyway. The Board had granted CCA vide order no. AWH-153102 issued vide
order no. PCICCA-KUTCH-1997/ GPCB ID-76360/893354 dated 13/02/2026.

And whereas Board is empowered to amended/ corrected consent order conditions.
Accordingly, considering your request for correction in the said CCA order. the said CCA
order no. AWH-153102 is hereby corrected/ amended as below;

1. The condition no. 3.3 of the said order shall be corrected as below:
3 3 Source of water: Sea water/ Tanker.

2 Rest of conditions of CCA order no. AWH-153102 issued vide order no. PC/CCA-
KUTCH-1997/ GPCB 1D-76360/893354 dated 13/02/2026 shall remain unchanged &
industry shall comply with the same judiciously.

For and on behalf of
Gujarat Pollution Control Board

\YJ

(M.R. Macwana)
Unit Head

3FT\C
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